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_A;bs‘tract of thé_Proceedihgs of the Oouncil of the Governor General of India,
" assembled for the purpose of making Laws and Regulations under the pro-
... visions of the Aot of Parliament 24 & 25 Vie., cap. 67.

. The Council met at Government House on Friday, the 10th March, 1882.

L

PRESENT :

His Excellency the Viceroy and Governor General of India, K.G., G.M.5.1.,
G.M.LE., presiding. '
" His Honour the Lieutenant-Governor of Bengal, x.c5.1.
His Excellency the Commander-in-Chief, 6.c.8., C.LE.

The Hon’ble Whitley Stokes, c.5.1., ¢.LE. Gazettos & Debstos |
, . RerBament Libiary B

The Hon’ble Rivers Thompson, ¢.s.I., C.LE. Room No. FB-0.

The Hon’ble J. Gibbs, c.s.I., C.I.E. Block '@

Major the Hon’ble E. Baring, ®.A., C.8.1., C.LE.
Major-General the Hon’ble T. F. Wilson, ¢.B., C.L.E.
The Hon’ble Mahérdj4 Jotindra Mohan Tagore, c.s.I.
The Hon’ble L. Forbes. .
The Hon’ble G. H. P. Evans.

The Hon’ble C. H. T. Crosthwaite.

The Hon’ble A. B. Inglis.

The Hon’ble R4j4 Siva Prasid, c.5.I.

The Hon'ble W. C. Plowden.

The Hon’ble W. W. Hunter, C.I.E., LL.D.

The Hon’ble Sayyad Ahmad Khén Bahdidur, c.s.1.
The Hon’ble Durg4 Charan L4h4.

The Hon’ble H. J. Reynolds.

TARIFF BILL.

Major the Hon’ble E. BariNG moved that the Bill to amend the law relat.
ing to Customs-duties and for other purposes be taken into consideration.
He said that he desired, with the President’s permission, to postpone what he
wished to say on the Bill to a later stage of the discussion.

‘His Excellency THE PRESIDENT said that he just wished to say, reserving

o him§_e1f the right to speak at the end of the discussion, that, although there

- were, technically speaking, three Bills before the Council, it would probably be
more convenient for the conduct of the debate that the general discussion upon



286 TARIFF.

the proposals should be taken up upon the first Bill. It might not be perfectly -
regular but it would be certainly more convenient, and therefore he trusted
that hon’ble members would consider the discussion as now open upon the
genera,l subject as a whole '

The Hon'ble Mn REYNOLDS said that he did not propose to attempt any
detailed criticism of the Financial Statement w]uch had been laid before the Coun-
cil, but he should wish to be permltted to say a few words on some of the leading
features of the scheme, and especlally on those portions of it which more
particularly affected that Province of the Empire with which he was personally
connected. .He thought he spoke the sentiments of every member of this
Council when he ventured to congratulate His Excellency’s Government on the
satisfactory condition of public affairs which this Budget disclosed, on the
sound financial principles on which it was generally based, and on the clear and
perspicuous manner in which it had been presented to the Counecil.

The proposals for improving the condition of the Subordinate Executive
Service were calculated to raise the status and to ameliorate the prospects of an
extremely deserving class of public officers. But the scheme appeared to him
in some measure incomplete, as it did not include the Subordinate Judicial
Service. Munsifs of the (lowest grade at present received in Bengal only
Rs. 200 a month, and they remained in that grade for about three years. They
were, in general, University graduates, and they were always gentlemen of good
education and intellectual ability. If it was not possible at present to put the
Judicial and Executive Services on the same footing in point of salary, he
trusted the Government would take the earliest opportunity in its power of
recognizing the claim of the Munsifs to the same advantages as it was now
intended to confer on Deputy Collectors.

The terms of the provincial contract of 1877 were stated to have been
exceptionally favourable to the Government of Bengal; but he did not think
the successor of the Hon’ble Member would be able to make the same remark of
the conditions on which it was now proposed to renew the contract. However, he
for one was prepared loyally to accept the decision of the Government of India on
this point. The limit to which the resources of Bengal could be expanded was
still far from being reached, and it might reasonably be expected that the
development of the scheme of local self-government would have the effect at
once of increasing the receipts, and of curtailing unnecessary expenditure.

On the difficult question of opium, the practical conclusions of the Budget
would, he believed, commend themselves to the approval of all those who were
able to take a candid and reasonable view of the facts. In the posts which he
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had held under the Government of Bengal, he had had good opportunities of
acquainting himself with the working of the present system of Government
manufacture ; and he had no hesitation in' saying that, so far as this country
was concerned, the system was a good one both for the Government and for the
people But on the question of the policy pursued towards the Chinese Govern-
ment in relation to the opium trade, he could not speak with the same con-
fidence. It might be perfcctly true, as the Ion’ble Member had told the
Council, that the admission of opium was not forced upon China by the Treaty
of Tientsin—that China drew from imported opium a large revenue, which she
would be reluctant to sacrifice—and that the Chinese Government was at
present unable, and possibly unwilling, to suppress the use of opium in that
country. But if it was really the fact as the promoters of the anti-opium
agitation persistently declared it to be, that the Chinese Government, if it were
left free to act as it pleased, would absolutely prohibit the admission of opium
into the treaty-ports, on the ground that its introduction demoralized the
Chinese people—if, he said, this was the fact, then he greatly doubted whether
the Government, either here or in England, would very long be able to resist
the claim that China should be permitted to act as she thought fit in the
matter. And he might add that, looking on the question as one of interna-
tional morality, he thought the claim was one which this Government would
have no right to resist. Holding these views, he cordially approved of the
policy indicated in the Financial Statement before the Council, that the Gov-
ernment monopoly should be maintained, and that this country should derive
at present as large a revenue as possible from opium ; but that the Government
should keep in view the possibility of a reduction in the opium receipts, and
should not rely on the opium-revenue as a means of dispensing with any taxes
which could not easily be re-imposed.

With regard to salt, while he fully recognized the advantage of establish-
ing an uniform rate of duty, he must confess he could have wished that the
Hon’ble Member had explained somewhat more fully the grounds which led
the Government to consider the re-adjustment of the salt-duties a matter of
more pressing importance than other fiscal reforms, which might have been
attained at no greater sacrifice of revenuc. Speaking for Bengal, he was con-
fident that the abolition of the export-duties and of the license-tax would have
been a far greater boon to the province than a reduction of 30 per cent. in the
salt-duty. ITe had not had time to refer to the latest figures, but he believed
that the former reduction of the duty from Rs. 8-4 to Rs. 2-14had absolutely had
no effect either in increasing consumption or in lowering the retail price. The
larger reduction now proposed would probably have the effect of lowering the
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price to the consumer; but he did not think it would increase consumption in
Bengal, for the simple reason .that the consumption of salt -in Bengal was
already as great as it would probably be if there were no duty at all. The
revenue abandoned by the Government would partly be absorbed by salt mer-
chants and dealers; and would partly act as a remission of taxation to the
mass of the people. The present salt-duty in Bengal was practically a capi-
tation-tax of about 5 annas a year, and was almost the only contribution which
the bulk of the population made to the public revenues. It was collected at
very little cost, and with hardly any hardship, and neither the cost nor the hard-
ship would be decreased by thereduction of the duty. If, therefore, the circum-
stances of Bengal alone were to be considered, he should look upon the decision
of the Government as a matter for regret. A surplus should be utilized in
taking off the worst taxes, and in Bengal there were several worse imposts than
the salt-tax. But he was quite aware that it was imposSible for the Supreme
Government to shape its financial policy according to the needs of a single prov-
ince, and he must assume that the whole question had been fully considered,
and that the benefit of the relief which would be given in Bombay and Madras
had been thought to outweigh the loss incurred by the uncalled-for sacrifice of
revenue in Bengal.

On the question of the customs-duties, he would only say that, whatever
might be thought of the wisdom of the policy adopted in 1878 and 1879, he was
satisfied that the total abolition of the cotton-duties was now the best, and in-
_deed the only possible, course to take. He was not sure that he fully accepted
the remark of the Chamber of Commerce that “the duty on grey goods was
dying a natural death.” The death did not seem to him altogether natural.
He should prefer to say that the duty had received its death-wound, and that
the sooner it was put out of its misery the better. And, when it had once been
determined to abolish the cotton-duties, he supposed no one would desire that
the general import-duties should be retained. He could only have wished, as
he had already intimated, that the export-duties had disappeared at the same
time, and he hoped the day was not distant when the Government would be able
to expunge this objectionable item from the tariff.

The evils of the present license-tax had been so fully acknowledged in the
Financial Statement that it was perhaps unnecessary for him to touch upon
the subject. The Hon’ble Member, however, had told the Council that the
repeal of the license-tax would only relieve the small number of people who
paid it. The tax was paid, to Government, by about one person in a thousand,
and it yielded the Government a revenue of about 52 l4khs. But the license-
tax was paid by a great many people from whom Government never received a
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pice. It wduld probably be a moderate estimate to say that three times the
amount received by Government was extracted from the people under colour of
the tax. As an abstract question, no one would deny the justice of requiring
the trading classes to contribute a fair share of the public burdens. And
it must fairly be admitted that the cvils of the tax were not attributable
to any laxity of administration on the part of the Local Governments.
But, in spite of all this, the tax was so unpopular, so demoralizing, and
so wasteful, that he believed the public would receive with much gratification
the assurance of the Hon’ble Member that the Government did not intend to
incorporate the licenso-tax, in its present form, into the permanent fiscal
system of the country. And he belicved they would be still more gratified if
they were told that it was the fixed intention of Government to abolish the
tax as speedily as possible.

One of the reasons which the Hon’ble Member gave for postponing the
question of the license-tax for another year was that the Government would
perhaps be in a better position a year hence to judge of the future of silver
than was at present possible. There was, he believed, a general impression that
the question of the future of silver was likely to be materially affected by
the events of the next few weels, and that much would depend upon the at-
titude which the Government might take up when the Monetary Conference
should re-assemble in April next. He observed that, in the calculation of loss
by exchange, the rate for next year had been taken at 1s. 8d.; but the State-
ment did not explain the grounds upon which it had been thought probable that
this rate might safely be assumed.

He would not detain the Council with any further remarks, except to
express his tribute of acknowledgment to the Government for the various
fiscal and administrative rcforms which had alrecady been established, and for
others of which the introduction was promised in this Budget Statement. The
improvement in the pay of Native officials; the development of local self-
government; the institution of post-office savings-banks; the scheme for the
issue of stock-notes; the reduction in the rates for telegrams and registered
letters ; the appointment of independent Financial Commissioners; the exten-
sion of railway communication ; the encouragement of local industries in the
supply of Government stores; the establishment of the Famine Insurance
Fund on a substantial basis—thesc were all measures which would promote the
prosperity of the country, and command the confidence of the people.

The Hon’ble DurcA Cuaraw Lini said that, with reference to the Finan-

cial Statement which was laid Defore the hon’ble Council by the hon’ble
[



. 290 - TARIFF,

the Finance Member -on Wednesday last, he desired in the first place to
congratulate him and the Government on the flourishing state of the treasury,
and on the sound principles which had generally guided the administration of
the finances. He would, however, say a few words-on one or two points dis-
cussed in the Budget Statement, which, he should remark, was a remarkably
lucid statement. The first subject which he noticed was opium. The
Hon’ble Major Baring, it seemed, had-devoted much time and attention to the
consideration of this subject in all its various phases, and it was very satisfac-
tory to observe that he had exhaustively and conclusively shewn that
it would neither be to the interests of the Chinese nor to those of the peo-
ple of this country to sever the Government connection with this trade.
There was a misapprehension in regard to this traffic which, he was sorry
to see, the evidence of some of the most experienced and competent au-
thorities had not proved successful in removing. It was a mistake to suppose
that opium was injurious to health, on the contrary the people of this country
knew from experience that when taken in moderate quantities it was condu-
cive to health. It was the same in China: it was far from demoralising, and,
when it was seen that the Chinese were themselves cultivating the poppy-plant
and had other sources of supply, it would do no good to them if the opium-trade
of India with China were put a stop to. On the other hand, the Government
would lose a most productive source of revenue. By keeping the cultivation

under Government control a most effective check was exercised on over-trading
in opium.

The next question was salt. The manner in which the salt-duty was pro-
posed to be reduced, that was to say, not by substitution of any fresh taxation,
but from surplus revenue, disarmed to a certain extent adverse criticism; but
the question was whether, considering the unobjectionable way in which the
salt-tax was realized, causing no irritation and no oppression, and its incidence
on the people hardly exceeding 8 annas per head per annum, it would not have
been wiser to take advantage of the surplus to remit some of the direct taxes
which were admittedly unsuited to the circumstances of this country, and
which were attended with much hardship and oppression. He did not believe
that the reduction of the duty would lead to much increased consumption,
because the incidence, as he had already said, was so low that even the poorest
man did not stint himself of this necessary condiment of food. It was observ-
able that, should the future exigencies of the State require additional revenue,
it would be most unfortunate if the Government should have recourse to direct
taxation. Here was a most unobjectionable source at its disposal, and to abandon
it, and on what he could not but consider sentimental grounds, appeared to him
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to be a questionable policy. But if the reduction in salt-duty must be made, it
ought to take effect from 1st June next, otherwise the loss to the traders who
bought up to Wednesday, little cxpecting that any such serious change was
contemplated, would be most heavy. One of the largest dealers in salt called
upon him on Wednesday night, bitterly complaining of the action of Govern-
ment in thus lowering the duty without any previous intimation. Ie said that
he himsclf held about 85,000 maunds between what he had on the river and in
his golds in the interior, and the loss on this quantity would amount to
Rs. 30,000 ; and many other persons were similarly situated. BABUG Durei
CuaraN Lini thought, therefore, that some consideration ought to be shewn to
the dealers in salt, who were thus doomed to sevious loss from no fault of their
own. He would, therefore, carnestly ask the hon’ble the Finance Member
to consider the matter.

Then, as for the import-duties, when a large portion of these duties had
been already remitted, he thought the total abolition of these duties was a neces-
sary corollary of the past policy of the Government, and the step taken by the
present Government was, therefore, inevitable.

He felt bound to say that if the Government had seen its way to abolish
the heavy rice-duty which now formed the only objectionable item in our cus-
toms-tariff, the advantage to ihe masses, in his humble opinion, by enabling
them to find a better market, and better prices for their produce, would have
been far greater than what they might derive from the reduction of the salt-

duty.

The Hon’ble MR. HUNTER said that the hon’ble the Finance Member
quoted in his Statement on Wednesday a passage from the Famine Commis-
sioners’ Report which had a very significant bearing upon the Customs Bill—
the first Bill before the Council to-day, and the one to which he should confine
his remarks :— At the root of much of the poverty of the people of India,
and of the risks to which they were exposcd in seasons of scarcity, lay the
unfortunate circumstance that agriculture formed alinost the sole occupation of
the mass of the population.” The truth of these words forcibly presented itself
to MR. HUNTER while conducting the recent inquiries into the economic condition
of India. Onthe one hand was scen a dense and an increasing popula-
tion struggling to carn a subsistence from the soil.  On the other hand, it was per-
ceived that many local industries which once gave employment to the non-agri-
cultural classes had now disappeared. IIcbelicved that this Bill, which formed
in reality the charter of Free Trade for 1ndia, would tend to remedy the latter
evil. For it completed an economic change, of which the decline of the Native
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manufactures was the transition stage. Those -manufactures were conducted
under an industrial system, in which labour was isolated from capital—a system
rooted in protection and monopoly, and ignorant of the first principles of Free
Trade. When such a system came into competltlon with - manufactures pro-
duced in a country like England, which had accepted free trade in its fullest
consequences, and in which the co-operation of capital and labour had been
organized with singular success, there could be but one result. The old in-
dustrial centres of India decayed, and, in some districts, the weaving castes had
been forced to give up their hereditary employment, and become tillers of the
soil. The growth of capital in India, and, of late years, its co-operation with
labour in manufactures on a large scale, had already done something to amelio-
rate this state of things. The present Budget carried that process of amelio-
ration to its logical conclusion. Indirectly, it would stimulate the application
of capital to every kind of Indian enterprize, while its direct result would be
to place the manufactures of the competing countries—IEngland and India—on
the same basis of Free Trade.

The new era of industry which this Bill represented had been reached only
by slow stages. He passed over the long period when the Indian trade was
a monopoly in the hands of the East India Company, and afterwards of a few
powerful firms. But as lately as 1867, almost every article of merchandise was
taxed before it could either enter or leave an Indian harbour. The rule, as the
Council would remember, was that all exports and imports paid duty unless
specifically exempted. In 1867 this rule was technically reversed ; a long list of
dutiable articles was drawn up, and non-specified articles went free. The past
fourteen years had seen the gradual reduction of that list; and to-day would,
he trusted, witness its final abolition, except on infoxicating liquors. Some of
the most importa.ﬂt of those reductions were associated with the name of one
whose voice was for long powerful in this Council. The hon'ble the Financial
Member had more than once referred in generous terms to the labours of Sir
John Strachey. That name was closely associated with the history of the
tariff reform, as indeed it was with the progress of good government in every
branch of the Indian administration ; and it was a name which Mr. HUNTER
could never mention without sentiments of personal gratitude and respect.
During recent years, the question of the Indian tariff, as the hon’ble the Finan-
cial Member pointed out, had been complicated by the special claims of the
English manufacturers of picce-goods. However muchi this might be a subject
for regret at the time, he thought the present Bill would remove that regret.
For this Bill declared that, while India must be governed by the great principles
of political economy which had been deliberately accepted by England, those
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principles twould be interpreted by the Indian Government, notin favour of one
nation or the other, but in the interests of both. 'The question of the Indian
import-dutics had now happily cnded, as many great historical questions
ended, by consent, and not by controversy ; not by the violent action of any one
of the partics concerned, but by the common agreement of all.

If Free Trade did for industry in India what it had accomplished for in-
dustry in England, this Bill would confer a lasting benefit on the people. But
it would render the problem of administration more complex. A period of in-
dustrial development was a period of administrative exigencies unknown in less
progressive eras.  Tor it was casier to maintain the banks of a stagnant tank,
than those of a rushing stream. The administrative improvements which His
Lordship’s Government had announced simultancously with the introduction of
this Bill, seemed therefore to be specially well timed. Those improvements would
stimulate the zcal and public spirit of the whole body of the Native adminis-
tration. All who had really studied the question were now of one mind as to
the necessity of incorporating the Native element more closely into the texture
of Anglo-Indian rule. That incorporation had becn effected, partly by throw-
ing open the doors of the Covenanted Civil Service to all Natives who could win
their way into it by their own talents, and also to selected Natives of high rank
or of hereditary distinction. It had likewise to some extent been effected by
improving the position of the lower grades of Native employés. The changes
which the hon’ble the Financial Member announced on Wednesday marked
an important advance in the latter direction. They would better the condition
and dignify the career of the vast multitude of Native public servants, who
were the best intermediaries between ourselves and the people, and.on whom
the burden of local administration heavily fell. Taken by itself, this measure
would have been a welcome onc. But it had a special value when it was
remembered that His Lordship, in putting the corner-stone to the freedom of
Indian trade, had by the same public act strengthened the fundamental struc-
ture of the Indian administration.

This was an ixﬁprovcmcnt which Mz. HuNTER believed would well repay its
cost. TFor, beneath the conspicuous features of this truly great Budget, lay the
unattractive problem of direct taxation. The Statement which the Council heard
on Wednesday recalled, in its treatment of indirect taxation, the memorable
carly Budgets of the master of finance who now presided over Her Majesty’s
Government. 'This Bill, and the Bill for Regulating the Duty on Salt, which also
came before the Council to-day, represented in a special manner that aspect
of the question. The fiscal history of England during the past thirty years

4
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was - the narrative of the transition from indirect to direct taxation. The
abolition of indirect taxes, such as this and the Salt Bill would effect, had in
England and in other countries proved the precursor of direct taxation, It
might be that the wise economy of His Lordship’s government, the peaceful
development of India’s internal resources, and the bounty of the seasons, would
indefinitely postpone that necessity. But in the midst of the present good
fortune he could not help remembering that India was not always prosper-
ous. In accepting the boon which this Bill conferred, the country should be
prepared, sooner or later, to face the questions of direct taxation, which arose
out of the abolition of indirect taxes.

But the present Budget, while leaving, as all previous Budgets had left,
the problem of direct taxation unsolved, simplified the conditions under which
that problem would have to be worked out. It was one thing to lay direct tax-
ation on the shoulders of a people already burdened with indirect taxation; it
was another thing to take advantage, for the purposes of direct taxation, of the
national prosperity which the previous removal of indirect taxation had devel-
oped. There was also another respect in which the present measures simplified
the problem. The hon’ble the Finance Member had drawn a most instructive
picture of the difficulties attending direct taxation in India, and had referred
to the great number of devices by which the Government had sought to obviate
them. He told the Council that, in the last twenty-two years, no fewer than
twenty-three Acts of the legislature had been passed, ringing all the possible
changes on the various expedients for imposing direct taxes. But one great
and special difficulty of direct taxation in India had been the difficulty of ad-
ministering it. The peculiar unpopularity of such taxes in this country had
arisen from the fresh inquisition which preceded them, and from the manner
in which they were levied. The special difficulties of direct taxation in India
were, therefore, in a special measure, difficulties of administration. Every
measure which improved the rural governing body would lessen those difficul-
ties. The present Budget would, he thought, form a landmark in the progress
of India, not only by its fiscal reforms, but by enlisting the Natives more fully
and more zealously in the administration of the country.

The Hon’ble RAJA Stva Prasip said :—*“ My Lord,—We Indians have
become so much accustomed to the cry of deficits, introduction of new taxes and
reduction of pay and useful works, not by °cheese-paring,’ but by wholesale,
that we somewhat feel puzzled, or rather bewildered, though with utmost joy, tc
hear of surpluses, reduction of taxes, grants to Local Governments for useful
works, and increase in the pay of the under-paid Indians in the subordinate



TARIFF. 295

service. Had India possessed a mouth, she would have been loud in congratu-
lating Your Excellency for this new era to be written in golden characters in
the financial history of India. I would not feel surprised to hear complaints
against cven such an unexeceptionally excellent Budget Statement from many
a highly educated or rich fellow-countryman, because, as everything has its
penalty to pay, the high English education instils so many English ideas,
English theories and English party-feelings into the brains of the educated,
that little room is left there for any knowledge of the wants and wishes of our
dear country; and therich cannot, of course, be expected to part cven with
a penny without a murmur.

“The excellence of the Budget is not so much in showing a surplus as
in its disposal. Let us sce how it has been disposed of. The trade has
been relicved of customs-duties, the chief of which was that on cotton. It
takes off, no doubt, a large item from the public revenue, but the revenue can
afford to lose it, and, after what was done in 1878 in exempting certain descrip-
tions of grey goods, it could not be retained. I think it will do good. It
will lower the price, and be of great help to the poor in dressing. Reduction
in duties on salt will be held by the poor as a great boon. They will be
able to use better salt, and in more adcquate quantities, to preserve health and
life. If a poor man saves half a rupee every year, it is a great thing to him.
It enables him to purchase an iron pan, a brass lof«, or a piece of waist-cloth.
T hear it is said that the duty on salt is not felt and the license-tax is
much felt; but it is simply preposterous. Conceive a man, whose financial
budget does not go beyond Rs. 40 or 50 per annum, not feel a saving
of a rupee or two; and those who are rolling in wealth, and count their
income by thousands, feel to pay two per cent. in the shape of licensc-tax.
The fact is, that these rich men, whether they feel it or not, know well
bow to make their cry felt by the Government, whercas (the poor masses
are perfectly duml_)D Had it been possible for them, what a long address
of thanks they would have sent to the Government with millions of sig-
natures. Inmy humble opinion, the license-tax does not require so much
abolition as re-casting, and I am almost sure that the next year, if it is not
abolished, the Hon’ble Member of Finance will re-cast it in such a manner
that the unpopularity will be reduced to its minimum—not a whit more than
any tax in the world is doomed to have. The other item is the patwiri’s
cess in the North-Western Provinces and Oudh. How happy hundreds of my
tenants will be when I return to Benares and tell them that Rs. 8-2
per cent. per annum on their rental, which they have been paying me all along
for the patwiri, is now kindly remitted by the Government, and they shall
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not have to pay anything in future on that account. Iam sure there will
be a general rejoicing in my villages. '

“ Municipalities have been relieved of the ‘police-charges, which must go
row to their improvement so urgently required. The increase of pay of the
Tahsfldrs, Deputy Collectorsand Post Masters is a measure which the Gov-
ernment has very rightly taken into consideration. We want only improve-
ment in the Uncovenanted Service. I am not in favour of any interference
with the Covenanted Civilians. The only announcement in the Statement
which I have to deplore is the reduction of the Covenanted Civil Servants by
133, and a forecast of a further and further reduction in future. India can-
not afford to lose the services of such officers. The only inexplicable thing to
a Native mind is why bonus is given for an old officer to retive. It would

have been far better to give bonus to retain his services. Beautifully has a
Persian poet said—

I.Li..mu!x..,mdu! » rli:. an gl g it 26

i Sop s KE) 8 el Bl sis o2 6
“Had it been possible for all these officers to settle permanently in India,
India would have become like England, and even paradise would have
become jealous of her’ Any measure which may discourage English gen-
tlemen of high merits to come out to India or remain here, will be most
detrimental to the interests of the country, till, at least, a railway-line joins
India to Europe, and orthodox Hindis have the same facility to go there
as the Europeans have to come here. The Hon’ble Finance Member has men-
tioned the Northbrook Club in his Statement; but, except the Muhammadans,
Pérsfs, Brahmos and others like them cannot take any -advantage of that
admirable institution, to the greatest discontentment of the orthodox Hindds,
who form the main body of the Indian population. The hon’ble member's
calculations of the influence of breaking down of social and religious obstacles ’
arc far distant to be realized, and no genuine orthodox Hindt would ever like
to set a premium on the breaking up of his sociéty or religion.

“1 see in the Budget a Native newspaper’s opinion quoted that ¢there
must be some selfish motive at the bottom of the movement made in England
for the suppression of the Indian opium-trade,” and remarked that ‘no
doubt an opinion of this sort is very foolish. The high motives which guide
the action of the society for the suppression of the opium-trade cannot for a
moment be doubted;’ butf, granting that, may I be allowed to ask whether
the society’s wisdom also cannot be doubted? The poor Native newspaper,
out of sheer respect, could not doub: it. It is simply an oriental mode of
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expression. The newspaper-writer simply means to say that, if there is no
.selfish motive at the bottom of the movement, there must be folly.  To prevent
the Chinese from smoking opium is, in the same way, impossible for the pious
English gentlemen as to prevent the Persians from drinking wine for the pious
‘Muhammadans, or to prevent the English from eating beef for the pious
Hindds. If India does not supply opium to China, China must find it some-
where else, and India will lose five crores of rupees for nothing.

- “ As famine is mentioned in the Statement, I take this opportuity to
express the opinion of the majority of the Natives, which is very strong in
favour of checking the export of food-grain beyond the seas in the time of
severe famine and extreme dearth. It is quite useless to argue with them with
the questions of English free trade and English political economy. They cannot
discover the wisdom of allowing a crore and half rupee’s worth of grain to be
exported from Bombay when people are dying in the Dekkhan by hundreds and
thousands for a handful of grain, and when the astute King of Siam had sent
back the ships, which had gone to bring rice from Bangkok, telling that his people
were in greater want of food than the foreigners. In my humble opinion, much
can be done in the way of allaying the distress by properly arranging a.
graduated scale of railway-fares from the grain-supplying districts to the
famine-stricken ones, and beyond the fainine-stricken districts to the ports of
exportation.

« I need not take more time in saying how highly the Indians appreciate
the substitution of the stores of Indian origin or manufacture for imported
goods, and what an amount of good will the stock-notes do to the lahourmg

classes, whose number is legion.

¢ The only little thing which seems to me incongruous with the spirit of
the Statement is the export-duty on rice; but, as the hon’ble member professes
to have freed the trade, I have full hope that the next year will see that also

swept away.”

The Hon’ble MR. INGLIS said that he desired to congmtlﬂa:te the Govern-
‘ment on the flourishing state of the Indian finances. The Budget Statement,
to which the Council listened on Wednesday, would, he hoped, dispel the fears
of those persons who had from time to time taken a pessimist view of the
position of this country. They would nc longer be able to say that the Indian
revenues were inelastic. Indeed, he was not sure that it would not have been
‘better for the country if the surplus had been smaller than it was. The magni-
tude of the surplus had induced the Government of India to propose some very
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" bold measures, which, it was hoped, events would justify, but as to the wisdom
of which doubts were expressed in some quarters.

He would first réfer to the abolition of the import-duties. It was un-
doubtedly a matter for sincere congratulation that the vexed question of the
cotton-duties had been set at rest in a way which was open to the least amount
of criticism. To have abolished the import-duty on cotton-goods while retain-
ing it on other articles would have been wholly indefensible, and he therefore
thought that, when Government decided to abolish a part, they had no option
but to make a clean sweep of the whole. Iﬂevertheless, it might be doubted
whether this bold measure of free trade had not come somewhat too soon for the
permanent good of the country. There were many industries at the present
moment struggling for existence which it was to be feared would be most seriously
affected by the removal of the duties. To these the effect would be much the
same as that produced on a child unable to swim, who was thrown suddenly into
the water, and left to sink or swim as best he might. It was hoped these child-
ren might learn to swim, but the fear was many of them would sink in the
process. He had reccived a letter regarding one of these industries, that of

sugar-refining, from which, with the permission of the Council, he would read
an extract: ‘

¢ There is scarcely a district in India which is not eminently suited by nature for the

production in perfection of the great sugar-yielding plants—cane, the date-tree, and maize or
sorghum.

“ Notwithstanding, so faulty is the cultivation and the methods of extraction of juice and
its treatment, that India exports scarcely any sugar, and, of what she does ship, the greater
bulk is of the most wretched quality. Of refineries on the European system I know of but
six. Idon’t think that any of the sugar-concerns—as distinguished from the rum—are doing
particularly well. Raw sugar is dear, and generally bad, whilst the Natives do not so far buy
enough English-refined sugar to keep a mill in full work. Raw sugar is dear, because the

Natives make it so badly that they only get 1 ton 3 cwt. to 1 ton § cwt. per acre against 3 tons
4 cwt. down about Singapore.

“ Hitherto we have struggled on because we have had partial protection in the shape of the
customs-duty, which is eight annas per maund, and because we have been supported by the hope

that Native sugar would improve and that Natives themselves would presently take to using our
produce.

" “If, however, this duty be removed, I feel grave doubts how far we cango on. The imports
into Bombay of Mauritius sugar are already enormous. When I first came here, in 1862, I used oc-
casionally to sell 800 tons per month for Bombay ; now we don’t sell an ounce. The same process
is apparent here. We are having our market taken from us by Penang, Singapore and
Mauritius, though hitherto much more gradually than has been the case at Bombay.
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“ Free trade is all very well, and at the right time and place an excellent thing. But babes

can’t digest strong meat, and for India, in her half-developed, semi-dormant state, some of the
theories of political economists are very stringy salt junk.

“T don’t think it can be good for the eultivators, landowners, bankers, middlemen, brokers,
dealers and others interested in raw sugar, that the indigenous article by which they live should
be elbowed out of its own market by the foreign stuft.

“Nor do I think it good for Government to do that which must tend to reduce the value of
the land (in many districts sugar pays the rent of the entire holding), to injure local industrics,
and to depreciate exchange by necessitating large remittance to-pay for sugar.”

Another point had to be considered. The intentions of Government had
been so well kept that the sudden abolition of these duties had come as a sur-
prise. It came, too, at a very inopportune time for many persons. The tradein
imports was depressed, prices were low, and heavy stocks were held. The effect
of the announcement made on Wednesday had been to depreciate prices to the
extent of the duty it was proposed to abolish. From the point of view of the
consumer, this might be a matter for congratulation, and he did not deny that,
in the long run, the country would probably benefit. Still, the change ought to
be made with the least amount of inconvenience and loss to holders of duty-paid
stocks. Some of the latter stood to lose very heavily, and had represented to
Mgz. INeLis that, if the date fixed for the new Tariff Bill coming into operation
were delayed for six monthbs, it would give them time to work off their stocks
with a smaller loss than they were likely to suffer if the abolition took imme-
diate effect. If he thought the result of postponing the operation of the mea-
sure would have that effect, he would strongly urge that the interests of holders
of stocks should be considered as paramount in this matter. He, however,
questioned very much if any postponement would now lessen the inevitable
loss. The abolition had lLeen already discounted by buyers, and, he feared,
nothing the Council could do could restore prices to Tuesday’s level. The
holders of large duty-paid stocks were very much to be sympathised with in
view of the losses they would sustain ; and he was sure, if Government could see
their way to afford them any relief, such relief would be ungrudgingly given. It
was ~a,lways the drawback to fiscal changes of this nature that individuals
suffered in the process; but experience, he thought, proved that this loss was
not lessened, but rather increased, by lengthening out the period for making the
change.

The mcasure now submitted to the Council was the logical outcome of the
tampering with the cotton-duties in 1878. He had always considered that a
great mistake was then made, as by common consent the duties were not pro-
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tective in the proper sense of the word, and they hurt nobody. If Sir John
Strachey had at that period reduced the duties on piece-goods all round, instead
of wholly remitting them in some special classes, and had intimated that the
aim of Government was to abolish all import-duties whenever the state of the
finances permitted, traders would have had time to prepare for the change, and
no one would have been injured. As it was, by a sudden remission, such as was
now proposed, which no one expected, the cases of individual hardship were
very numerous and of a serious kind. He did not overlook the difficult position
Government were placed in by the action of their predecessors, but he thought
if they had decided to make the change more gradual in its nature, it would
have been better for the country.

Before leaving this part of the subject he would suggest to the Finance
Member the advisability of remitting the duties on light wines so as to
encourage the consumption of these in preference to spirits. If a substitute
were required, he thought an additional duty might, without any harm arising,
be put on spirits to the extent to which it was taken off light wines. He
thought it was advisable to encourage the use of such wines rather than spirits,
if for no other reason than to promote temperance. They were much better
suited for use in this country than spirits, and to assistants on tea and indigo
estates, and the European community in the towns, he should think it would be
a real boon to cheapen the price of these light wines by removing the present
duty.

It would, no doubt, sound well that Indian markets should be absolutely free
to the productions of all the world; but if, when throwing these markets open,
foreign markets were voluntarily closed to the products of this country, it
could not be said that full effect was given to free trade principles.

This brought him to speak of the rice-duties. So far as he had been able
to gather the opinion in mercantile circles during the short time which had
elapsed since the Budget Statement was delivered, he thought it was felt that
the further retention of the duty on rice, now that all import-duties were to be
practically abolished, was indefensible. He would here read an extract from a
letter he had this morning received on this point :—

“ It scems to me that, being in the position to forego £1,400,000 of revenue, one of the
best possible ways of doing so would have been to have given up the £700,000 which accrues
from the export-duty on rice, and taken the remainder from salt.

. “The argument in favour of abolishing the export-duty on rice to me seems to be over-
powering ; but Iam aware that the Lieutenant-Governor holds strongly just the opposite view.
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I is, _I believe, a fact that Bengal is now choked with rice, worth Re. 1-12 ; the people are
really impoverished by reason of the Tow value. At present value, the export-duty is from 10
per cent. to 12 per cent.

“ Tt is diffienlt, and pevhaps unsafe, to hazard an opinion as tr ihe precise uses to which
Bengal rice could be put in Europe if present prices were permanent, but it is generally believed
that half-cleaned Bengal rice isreally very suitulle for hiewers’ purpeses and distillers, and if
once intraduced would become a staple, like Indian wheat, which is now wanted on ils merite,

“The export-duty kills it. Rice, therefore, is not wanted in Bengal exeept for home con-
sumption, and one result is, thal a succession of fine harvests beeomes a enrse instead of & hless-
ing. An abnormal low price like the present might almost tend to check production.

“If rice conll once he got to cirenlate out of Bengal, the advantages all round are enormous.
Ilitherto, the evil of an export-duty has net been felt in Burma; but it will be felt, and per-
haps more qni(-k] y than we ab present suspect. The removal of the export-daty would, to say
the Jeast of it, give Bengal a chance of establishing itself in forcign markets, and that i¢ all

we require,

“ That end once accomplished, and Bengal mude a rice-exporting country, a new and prob-
ably most productive source of employment is afferded to shipping. Ships must then come
here to carry away the increasing volume of export; and as the people get coin and goods in ex-
change for their rice, they are likely to become better customers for salt.””

This, Mr. INcLis thought, expressed a view very generally entertained, and
he hoped the Government would justify to the public the retention of the soli-
tary export-duty on ricc which now remaincd when they had decided to sweep
away import-duties. As confirming the opinion of the correspondent from
whose letter he had read, he might mention that a gentleman largely inter-
ested in the rice-trade told him this morning that he had been unable to execute
orders for 5,000 tons of rice this scason because of the difference the cxisting
duty made in its price to the exporter. The same gentleman mentioned that
the zaminddrs of Noakhili and Comilla were at present unabie to collect
their rent, because the raiyats on their properties were unable to find a market
for their rice. No doubt, this was partly due to the absence of good communi-
cations in these districts, but the removal of the duty would help such people
very greatly. In other countries, it had always been customary to take off
export-duties in preference to those on imports, and he knew of nothing in the
circumstances of India or of the Indian rice-trade which conld justify a differ-

ent mode of procedure in this case.

He now turned to the salt-dutics. It was this portion of the Budget which
was being most frecly eriticised out of doors. It looked to many people as if the

large sacrifice of salt-dutics were wholly unnecessary. The incidence of the
]



- 302 TARIFF.

duties at present was so light as to be practically unfelt. C[n Bengal and Bom-
bay it was five annas per head, and in Madras it approached six annas) Noone
would contend that this incidence was in the smallest degree oppressive. He
was aware there were people at home who, in this matter, as in-that of the
opium question, preferred sentimental considerations to hard facts, and no doubt
such persons would hail the rcdu_ct.inn as a wonderful boon to the people of
India. Many persons ventured to doubt, however, if the food of the people of
India would be cheapened by one single pice because of this reduction, nor was
it thought merchants would benefit further than they would have done if
the Government stopped short at simple equalization. Up to that point—the
necessity for equalizing the duties—he thought, all wereagreed. To go beyond
that was to take a “ leap in the dark.”

What pcople did ask for was the removal of the licensé-tax; and, with all
deference to the opinion of members of the Government, he believed the verdict
of the country upon the Budget would be that the Government had missed
their opportunity in sacrificing such a large sum of revenue in reducing the salt-
duties, which were unobjcctionable and unoppressive, rather than applying the
money at their disposal to the abolition of the license-tax and the rice-duty.
Instead of taking £1,400,000 off salt, he thought the wiser course would have
been to apply it as follows :—

£
To abolishing license-tax e e ou 500,000
. rice-duty . 700,000
To equalizing salt-duties - 200,000

1,400,000

Jeaving the rest of the Budget as it stood. He had no hope thdat Government
would agree to this proposal, and he did not wish to make any definite motion
on the subject; but he believed he gave expression to the opinion of a great
many people in the best position to judge as to the merits of the Government
proposals, when hesaid that this mode of distributing the surplus would be not
only more popular but more beneficial to the country. Government in this
matter had proceeded on the principle of thinking that the people of India did
not know what was good for them, and, therefore, they did not give them what
they asked for, but what the Goverminent thought was best for them. Mr.
Incris thought himself it would have been better to have yielded more to the
popular sentiment in the matter.

The Government did not attempt to defend the license-tax as it was
at present levied. It was a mass of inequalities, and utterly indefensible in its
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seleetion of particular scefions of the community for the heaving of burdens
which should be borne equally by all classes. 'The nen-official community, in
their desire not to embarass Government in the weighty task of restoring the
finances of the country, had hitherto not complained much about these in-
cqualities, but he feared that this reticence would not continune, and that, in
declining cither to remove the tax or to remedy its glaving incqualitics, Govern-
ment had opened the door to an agitation which a different policy would have
prevented.

To prevent any miscouception, he wished to say that, so far as he under-
stood the feelings of the mercantile community, they did not at all object to
the license-tax per se. 8o far as they were concerned, its incidence was ex-
tremely light, and they would willingly pay the amount demanded, or more,
if they felt the money was really required, if it was levied cqually from
ali classes, and if a bold attemipt were made to grapple with the cxaction
and oppression of which it was the innocent instrument. A systematic assess-
ment by officials so liberally paid os to place them above any temptation to
accept hribes or act corruptly was a sine qua nor to the success of any system
of dircet taxation in this country. When, however, he had said this, he had
virtually said that direct taxation was unsuitable to this country in its present
condition, as the mere cxpznse of such an assessment would absorb the whole
proceeds of any tax that could be imposed. He sympathised with the desire
to see some system of direct taxation made applicable to India, but nothing
that had yet been devised avoided the difficulty incidental to the eircumstances
of the country, and it was foolish to ignore this.

In thus freely criticising the proposals made in the Budget, he wished only
to add that he did so more to clicit a free expression of opinion than from any
desire to adopt a hostile attitude towards it.

The Hon'ble Mauinfsl Jorispra Moman Taconrg said that His Lord-
ship’s Government, and cspecially the hon’ble member in charge of the
Budget, were to bo congratulated on the prosperous state of the finances; he
confessed it had seldom been lis lot to hear a more able and lucid statement
than that which was submitted to this Council at its last sitting. He could
not, however, help expressing his regret that, with a substantial surplus, the
‘Government should have come to the resolution to apply a part of it to the
abolition of almost all import-dutics, including the remaining portion of the
impost on cotton-goods, and to the reduction of the salt-duties, while the
diroet famine-taxes—he meant the license-tax and the land-cesscs, which latter
affected even the Jowest class of agriculturists—had been left untouched.
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He admitted, to a certain extent, the foree of the argument used by the
hon’ble member for remitting indireet, in preference to direet, taxes, and also
that, after the partial repeal of the cotton-dutics, it was difficult to continue
the remaining portion for any length of time; but almost all right-thinking
men had admitted that, in the first instance, it was a mistake to have allowed
any partial remission of the cotton-dutics so long as they were not protective
in their tendency. The right course for the Government under the circum-
stances, in his humble opinion, would have been to have retraced itssteps;
but this, it was said, was impossil';le. The Natives, however, failed to see any
cogent reason why it was considered impossible, for they maintained that, with
the Government here, justice to the many millions entrusted to its care ought to
carry greater weight than the interested cry of Manchester, whatever influence
it might have with the Ministry in England. Lord Northbrook, when Viceroy
of India, in dwelling on this question, remarked :—* The intcrests of the millions
of India ought to have our first consideration.” IIe must take the liberty to
observe that, although the proposed reduction of the salt-duties and the almost
total repeal of the import-duties would entail a loss of revenuc which was estimated
at a little over two millions sterling, it would bring no measureable relicf to the
people for whose benefit the remission would bemade. Forit had been found by
experience that the remission of duties on certain kinds of cotton-goods did not
cheapen the price of cloth to any appreciable extent, but perhaps contributed
to fill the pockets of the manufacturers only ; and the same might be predicated
of the reduction of the salt-duties, and, for aught they knew, Cheshire might
benefit in the same way as Lancashire had done in the other case. Besides, the
payment of these indirect taxes was never felt as a hardship by the people, and
none ever complained of these imposts, for the best of reasons, namely, that
they paid themn without knowing that they did so; whereas the proposed
remissious, although in the aggregate they came to a large amount, being

- spread over a population numerically vast, the incidence of relief per head would

be infinitesimally small. For instance, an agriculturist family consisting of, say,
four salt-consuming members, and earning one hundred rupees annually, would,

. by the proposed remission of the salt-duty, make a saving of about three annas,

or ten pies, per head in the year, while they should continue to pay one rupee
and nine annas on account of the public works cess. The relief under such
circumstances on account of the salt-duty could well be imagined. Moreover,
it was well known that direct taxation was not at all suited to the condition
and circumstances of the people, and that they themselves were entirely averse
to it. Then, as to frec trade, it might be all very well in theory, but it must be
borne in mind that England, with her advanced notions in commercial matters,
Tad not yet been able to introduce it in practice. In the trade of this country
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with Great Britain, while Tndian goods should continue to pay duties toswell the
large revenuc of the latler, that this poor country should sacrifice any portion of
her limited resources for the sake of a theory, was what, he must frankly confess,
did not commend itscll {o Native thonghts and ideas. When other nations with
whow India haul commercial relations would be propared to have free ports in
their countrics, it would then he {ime for the Government of this country to
think how [ar they could adopt such a course, and not before. The Govern-
ment, however, alter mature deliberation, had determined upon a fiseal measure,
and it was not for him at (his stage to hamper their proceedings by proposing
any amendment ; he had ventured to offer these few remarks simply with the
ohject of laying hefore this Council the views which a majority of his country-
men entertained on some poirts of the Budget. °

The Vinancial Statemont was replete with many poiuts of inicrest and
importance, but he would not take up the time of the Council by dwelling upon
them. Ile could not, owerer, conclude without expressing his grateful appre-
cintion of tho broad and statesmanlike views enunciated in it regarding several
matters of administrative policy ; and his fervent hope was that the prosperous
condition of the finances would admit of the cxecution of many healthy reforms
under the auspices of is Lordship's liberal rule.

Major-General the Hon’ble T. . WiLsox said that the estimated net cost of
the military expenditure of this country for the coming financial year was cal-
culated at £11,239,500, a sum which compared favourably with the amount
which was expended in 1877-7S, which, as being the last year of normal expen-
diture before the war, was the one with which he desired to compare the present
cost of the army in India. In 1877-78, the cost of the army in India was
£11,548,444, and, therelore, the military charge as calculated at present for
the coming financial year, would be very closc upon £259,000 lower than they
proved to be in 1877-78, and this notwithstanding some permancnt necessary
additions which had been made to military expenditwre in India ; he said
“necessary additions ” for he might observe that, whilst, on the ane hand, the
Government of Indin fully rceognized the importance, in tho interests of the
tax-payers of this country, of carcfully keeping down the military estimates, and
whilst every fresh item of military expendilure was cavefully serudinized and
watched, ou the other hand the Government did not lose sixht of the even
greater importance of Yeeping the ariny complete and thovoughly cllicient and
capable, at all times and on all ocensions, of ensuring the safety, peace and ivan-
quility of this vast Bmpive 5 and, therefore, when any new and well aseertained
and approved irproveuents were introduced into other armicq, they usually,

s
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very quickly, followed and were introduced into the army of India. Asanin-
stance of this kind, he would advert to the recent establishment of the Intelli-
gence Department, which, under the sanction of the Government of India, had
been cstablished, and was now in full working order. This was a Department
which could not fail to be of great value in the future. But, of course, its
value had to he paid for, and for this the modest sum of 86,000 rupces had been
added to the military estimates, and this would be, of course, a permanent
yearly addition ; hut, on the other hand, there were some small sets-off which
had been made by reductions ordered by the Commander-in-Chief in other esta-
blishments. Then there was another permanent addition which had been
made—an addition which had not, however, been introduced by the Gov-
crnment of India. The Royal Warrant of Junc 251h, 1881, revised the
pay, promotion and ron-effective pay of the Dritish army, This had un-
doubtedly improved the positions of the various officers and soldiers sevving in
ihat army in this country. The Government did not grudge these benefits to
deserving officers and soldiers, but he must observe that these henecfits had in-
creased expenses by ncarly nine likhs of rupees annually. The volunteer
movement in India was one which had the hearty goodwill of the Government,
who fully recognized its great value, and who were anxious to give it every
reasonable encouragement. Ior his own part, hejhad a very high opinion
of the value of the voluntcers, and he was very glad to say that their numbers
now closely approximated 10,000 men. But tlus great and rapid expansion of
strength had necessitated the provision of more rupees, and, during the last five
years, nearly three likhs had been added to the year’s accounts upon this head.

Turning to the Native army, of whose loyalty and efficiency the Govern-
ment during the past few years had abundant proofs, the rates of
pension for commlssmned officers had been increased, and the qualifying period
of service for pension reduced from 40 to 32 years. These measures were
introduced in 1878, and were, as he thought, well calculated not only to improve
the condition of those to whom they were applied, but also that they were well
calculat 1 to increase the genceral contentment of the Native army. But these,
together with the invaliding which had resulted from the late war, had
increased the expenditure since 1878 by scven likhs of rupees. As he had
said belore, he had taken the year 1877-78 with which to compare the present
cost of the army, beeause it was the Jast financial year which was undisturbed
by wars. The accounts showed an increase of some ten likhs of rupees for
expenses in India, on nccount of Indian-hrewed beer ; but this would he coun-
terbalanced by a corresponding reduction in the home charges. The estimates,
he believed, made full and ample provision for all the requirements of the
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srmy, and, besides this, a not inconsiderable smm had heen set aside for any
special charges which might even yet result from the late war. These special
charges would probably take the form of further compensation to camel-owners
and others on acconnt of losses they might have sustained.  For several months
past two azble officers were ‘employed upon {his duty, and their work was
nearly finished. 8o {hat it could, he thonght, reasonably be hoped that
the full swn which had been provided on this accennt would not he required.

The estimales also provided for a temporary increase of numbers o the
two Pioncer and five Ghoorkha regiments, which had Leen kept at a {emporary
increased strength pending the setllement of the question of the strength of
the regiments of the Native army.

The declared policy of the Government of India to purchase, as far as
possible, leeal stores and to substitute them for English manufacture, had heen
very largely carried out,  Thosc had added te the expenditare in India, but the
home accounts wonld show & corresponding diminution ; and, whilst upon this
particular point, he might say that the home charges for military stores were,
at the present woment, lower than they had been at any time during the past
fifteen ycars.

On the side of economy some very imporfant savings had been effect-
ed, which would very much more than counierbalance the permanent
expenditure {o which he had alluded. The most important of these was the
reduction which had been recently sanctioned and carricd out in the Royal
Artillery serving in India. The establishment in this count-ry recenily was
86 hatterics; namely, 15 batteries of horse artillery, 43 of field, 2 of mountain,
and -} of heavy, and 22 garrison batteries, the laiter having a complement of
80 rank and file cach. Under the revised establishnent, the strength would
be as follows :—77 batteries; namely, 10 horse, 40 ficld, 6 mnuutaiu, 4 lieavy
and 17 garrison ; the latter having an increased strengih of 108 rank and file.
Thus, there had been a reduetion in the artillery of nine batteries, which would
reduce expenditure by about cleven Iikhs of rupees per annum. In making
tle recommmendations for these reductions in the arlillery, the Government
bad been largely influenced by the fact thaf, as ike extension of the rail-
way-system was rapidly increasing, {he mobilily of thearmy would be inercased
in the same measure; and Government considered that, with the experience
gained in the recent war, for zeneral purposes ficld-batieries were found usually

as eflicient as horse artillery for warlare in India.
Uuder the head of Stud and Remounts, there wonld, consequent. upon ths
alove reductions, he a not inconsiderable sa ving. Recently, the establishment

of horses in regimeuts of British cavalry had been reduced from 436 to 397,
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and the Haupper Depdt had been abolished ; the Government had, therefore, at
this time a considerable number of surplus horscs, and, dwing the coming year,
a very limited number of remounts would be required.

Another imporfant measure which had heen infroduced recently into the
Bengal army, and which had been found to work admirably, and which would,
in consequence, be very shortly—almost immediately—extended to the other
Presidencies, was ‘a slation hospital system.  The plan was one by which one
British hospital took the place of several in a cantonment. It had admitted of
very large reductions, not only in tho number of medical officers and  establish-
ments, but also in the equipment of the hospitals, whether stationary or on the
line of march. There was alrcady, as compared with 1861-82, a reduction of
85 medical officers in the Ben gal Command alone, and, when the system hecame
furtbier developed and was fully established in the two minor Presidencics, it
was quite certain that still larger cconomics would follow ; nor must it be for-
gotten that cconomy would certainly result from the maintenance and repair of
the hospitals, and other buildings. These changes in the organizations of army
hospitals, however, must not be considered as entirely and wholly in the financial
interests of the Govermment. The highest medical authority in India had recently
made a somewhat extended tour in the Upper Provinces, and, having inspected
most of the hospitals thers, lic had made the following observations. e said he
¢ was satisfied that the changes which had been effected were more in the interest
“of the sick soldicr than in that of the State, and that the efficiency of military
¢ hospitals—which it must never be forgotten was the main object of their exist-
“ence at all—had been much inereased.” Therefore, the new arrangements
would not only produce cconomy, but would also materially promote the comfort
and welfarc of the soldier in hospital.

As regarded the home charges, he had little to say. The net budget-esti-
mate showed the figures at £3,970,050. This showed a slight decrecase on the
budget-cstimates of last year. e was not in a position to say why there
should be so small a deerease in these charges; but there was onc explanation to
be found in the fact that the charges for retived pay of officers of the Indian
army lad for many years past yearly increased, and would, it was believed,
continue to increase yearly ; but, when the charge for the pensions of Staff
Corps officers reached ifs maximum, which it would do in 1897, the expendi-
ture would then deerease uniil the Staff Corps reached its normal condition.

I1¢ had alluded to the Royal Warrant of 25th June, 1881, as baving cast
upon the revenues of India some increased charges. It was, thevelnre, right
for him to show what it was cxpeeted it would ultimately save Lo Lidia. Bub
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wpon ihis paint, he yegretted to say, he had nofhing very hopefal {o relate;
for, 3 the War Minister was rightly veported by Hansard, he said on the 24h
June Iast, in the House of Commons, that it would not be hefore {he year 1893
that the heavy dead-weight, which was due to the terins of shorl serviee, wonld
begin to diminish, and meanwhile, as L had stated previously, it sist consider-
ably inercase, and the mdomatic inerease of pensions would continue, whatever
cconomies might be made clsewhere” A nd, alter referring to defails, the War
Alinister Further said—* The aggregate figures show an ceonomy of £680,000 Lo
us and £220,000 a year to Indin—ihe whole amounting to £900,000. I am
sorry 1o say this will not e effected Gl a far distant day. But the slowness
of the gain onght not fo dishearten us”  Graeran Winsox, therefore, desired
itto he understood that, although it was ealeulated that the new Warrant would at
at far distant day 7 vesull ina yearly saving {o {his countey of £220,600 ster-
Hug, yet its only immediate eifeet had Leen to fnerease the wmilitary chaiges by

nearly £99,000 per anunun.

There were, however, very important shanges to be made in the Native
army, which would result in further large ccenomics, and, as the Government
believed, in ivereased efliviency; and, although these changes had been very
recently sanetioned by the Seerctary of State for India, they had considered it
prudent to avoid taking any credit for them in the military cstimates for the
cnsuing year, for reasons which he would presently explain.

The Council would have in their recollection, that, in the ycar 1879, under
tiic authority of the Scerctary of State for India, an Arimy Commission was
asscrubled in 8imla,  Thar Commission was composed of some of the miost dis-
tinguished officers—civil and military—which India could furnish. Some of
these were officers who had earned high distinetion in the military scrvice, and
they were brought together from different parts of India,—from Madras, Bengal
anll Bombay,—and these distinguished officers were presided over by the present
Licutenant-Governor of Bengai. That Commission was directed to make an
exhaustive enquiry into the whole military system of India, in view to an impor-
tant reduction being effccted in military expenditure ; and, after assembly, that
Commission placed themselves in communication with Local Governments and
the several Commanders-in-Chizf, and they also sought out the opinions of very
many officers of reputation in the several armices, and they made a very large,
exhaustive and comprehensive and, Generan WiILsox venivaed to say, avery
valuable veport. In due course that report was seat home to the Scervetavy
of State for India, and it was at the close of the year 1880 sent hack to the
present Government ol India, with orders to carelully examine its proposals, in

view of waking such suggestions and reeommendations as they might deewm
g
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desirable.  This extemely important duty, which nceessifated the exereise of
very great ewe and eaution, and needing very full and prolonged con-
sideration, could not he {aken up immediately at Caleulta, for reasons into
which he need not enter.  When Government, however, returned to Simla,
in the cmly part of last year, the Army Commission Report came under
its immediate consideration, and, he was hound to say, had received all the
attention which the magnitude of the qur'bhon demanded. These protracted
discussions and investigations had resulled in the Government agreeing with
the views which were entertained by the Army Commission, that the exisling
strength of Native regiments in India was insuflicient, and that, while the
present aggregate strength of the Native armics of India onght to be maintained
undiminished, the several armies might with advantage be organised into a
smaller number of regiments; and the experience gained in the reeent war
strengthened this view.  Consequently, the Scerctivy of State for India had
reeently sanctioned a reduetion in the number of Native cerps to be re-
tained for the future. Under this arrangement, there wonld be an immediate
reductlion of 22 regiments, namely, 4 of cavalry and 18 of infantry. This
reduction was considerable, but it fell short of what was recommended by
thie Army Comimission, who proposed a reduction of 40 regiments—10 of cavalry
and 30 of infantry. The reduction would fall upon the three Armics of India
as follows—in the Bengal Army, 3 regiments of Native cavalry, 6 of Native in-
fantry; in the Bombay Army, 1 regiment of Native cavalry and 4 of Native
infantry; and, in the Madras Army, there would be no change made in the
number of Native cavalry regiments, hut there would be a reduction of 8 regi-
ments of Native infantry. These reductions in the number of Native regi-
ments would not reduce the aggregate strength of -the Native army. The
cavalry regiments in Bengal and Bombay would be raised from 457 and 487
respeotively to 550 Natives of all ranks, while tho strength of the Madras
cavalry would remain unchanged. ’l‘he strength of the infantry regiments
would be ruised from 712 to 832 of all ranks. Thoe cffect of these changes
would e that the total strength of the three Native armies in  India would be
increased by 81 men. Its present strength was 110,961, and, after the changes
to be made, its future strength would be 110,995. There would be a small
increase in the Bengal and a small decrease in the Bombay cavalry, that of
Madras remaining as at present.  While there would be an inerease of 1,362
infantry in Bengal and of 272 in Bombay, there would be a deercase of 1,806
infantry in the Madras army. These, he thought, were the chicf changes to be
made which would alleet the Native officers, non-comunissioned officers and se-
poys of the army.. With regard to the Buropean oflicers, it was not intended that
their strength should be diminished ; they would remain, as nearly as possible, on
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the same strength as now, and this would be done by adding an officer to cach
regiment of Native cavalry and infantry in addition to thoso alrcady main-
tained. The position ol these officers would be that of « squadron ” and “wing”

oflicers, and they woulld receive the rates of pay and allowances now allowed
to thosc holding similar appointments,

Of course, extensive reductions and reforms in a large army could not

e carried oub withont eausing a eerlain amonnt of inconvenience and dis-
advantage to some of those immediately concerned, but it was the anxious
desire of this Government, and it was also the anxious desive of the Scerctary
of State, that these disadvantages should, as far as possible, be mitigated and
relieved ; and to this end extremelyliberal concessions had heen granted toall who
_might be disadvantageously alfeeted by the reductions which were now ahout tohe
brought into force. Indced, inihe face of these very liberal concessions,
the Government had not considered it desizable to make any reductions in the
army budget estimates for the ensuning year; and in this determination the
Military Departiment had been eonsiderably guided by what took place in the
year 1809, whea it was found that the reductions ordered in that year were not
fully realized till the following year.
Another change which had taken place during the past financial year was
the transfer, on 1st January last, under the sanction of the Scerelary of State,
of the Military Works Branch of the Public Works Department to the Military
Department. IIe was unable to say that there would be any direct saving from
this measure. Buf, as it not only expedited business, hut enabled the Depart-
ment immediately concerned to adjudge and carcfully determine upon the best
and most cconomic measures, and the means for utilising yearly the grants for
nilitary works throughout India, he was by no mecans devoid of hope that
cconomy would eventually resalt.

There were, at the present moment, several large questions conncctcd with
army reform which were before the Sceretary of State for India, and on which
it would not be right for him to invite any discussion in this assembly. Ilc
had; therefore, purposcly conlfined himself to the finaucial hearings and aspects _
of subjects which had already received the sanction of the Secretary of State
for India, and which had therefore passed beyond oflicial eriticism.

Iitherto he had spoken only as to the cconomies which would result from
the changes which were about to be made in organization ; but if he helieved
that nothing heyond cconomy would result from these great changes, he for
one would have certainly hesitated to advocate as carnestly as he had the
alterations which were about to take place; but he held a strong opinion that
those changes would give strength and efliciency to, and add to the power of,
the Indian army.
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These were not new ideas—these were not views manufactured by him to
suit this particular occasion. e had had an exceptionally long experience in
the ranks of the Indian army, and held many positions in it; and these were
the results of convictions which had been absolutely forced upon him by the
experience gained by him in the course of his long service. He believed it had
been his fate to sco the army under as many extraordinary circumstances as
almost any onc in this country. If there wasin any one’s mind—in any quarter—
any lurking suspicions that he had in any way shifted his opinions or changed his
views since he had the honour done him of being appointed a Member of His
Excellency’s Government, then he took this opportunity of emphatically deny-
ing that such was the case. He had not shifted his ground an iota, in proof of
which he invited attention to the fact that he held in his hand two articles
which he contributed to a London magazine twelve years ago, and which were
published to the world ; in fact, the dates of these two articles were, one in
January, 1870, and the other in the following February. And,in writing on the
subject of army reform, he then said that there were three things which were
essential to complete cfficiency in the Indian army. The first was, that there
ghould be more British officers ; the sccond, that there should be & reduetion in
the number of regiments; and thirdly, that the strength of vegiments to be
maintained should be materiatly increased.

The Hon'ble MR. Rivers TwmomesoN said that he did not think that
Hon’ble Members could complain of the want of varicty in the addresses which
had been delivered that morning in Council. Indeed, the wide scope of the
subject, relating to the financial administration of an Empire like India,
justified a variety of treatment; and he was sure, speaking.as a Member
of the Government of India, .that the fullest expression of opinion upon
all questions connccted with the Budget would be cordially welcomed.
Apart from the advantages of frcedom of debate in eliciting facts they had
in the statement of the Hon'ble RA&j4d Siva Prasid, in his remarks in
connection with the license-tax, and in the influencial opinions expressed
by the Hon’ble Mr. Inglis as regarded the abolition of export-duty, statements
which he (the speaker) was sure would be valuable guides to the Government
of India in its deliberations upon the financial administration of the uext year.
Before they proceeded to consider the separate Bills which would be presented
to them shortly, he (Mr. THoumrson) wished to offer a few observations
upon one subject to which Ion’ble Members opposite had made frequent
allusions. 'Though the Government might, as he thought it might, accept the
tender of congratulations which several speakers had offered upon the gener-
ally satisfactory financial posilion of the country during the past year,
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observations had fallen from  several speakers who Dad preceded lim,
which took exceplion to certain portions of {he Financial Administration.
The objections formulated themsclves somewhat in {his way :—that, given asur-
plus which Government had found itself in a position to distribute, the dis-
tribution of that surplus had not been a judicious one. Tt had not been pretend-
ed—certinly no attempt had heen made to show—{kat the administration of
the TTon'ble the Finance Minister during the Jast twelve months had heen unsa-
tisfactory ; but the issue was raised, that, having 13 millions to dispose of, the
proposals now submitted for their consideration did not dispose of that
amount in asatisfactory manner. Ar. Troarson would confine his remarks,
ina very fow words, tothe objection which had heen taken to the reduction of the
duty upon salt, and the wniform rate which it was now proposed to adopt every-
where except in Burma and the trans-Indus districts of the Panjib Province,
It would be in the knowledge of most of the Members of Council that large
questions connected with the incidence of taxation in different Provinces of
India had been the subject of very detailed enquiries, under the auspices of the
Financial Department of the Govermment of India, by an oflicer cminently
qualified to undertake that duty—he 1'nifcr1'cd to Mr. Barbour. The work of
investigation occupied a greater portion of the Simla secason last year, and the
result of it, after carcful scrutiny and examination by those who were respon-
sible, had Dbeen accepted in some part as the basis of certain of the
proposals which the Government had now put forward in the Financial
Statement. It would be impossible, upon such an occasion as the present,
to give any summary of the final conclusions of such enquiry; but this
much might be asserted, that, in stating the incidence of taxation per
head of the population in dillerent Provinces, the inequality of the hur-
den upon the people had been very clearly demwonstrated. While there
might arise no very pressing need for a reduction of taxation in some places,
it had been clearly manifested in particular Provinces that a decrease of taxa-
tion was desirable. I'wo Provinces stood out as exceptionally favoured in
this respect. First, the Lower Provinces of Bengal, where it was asserted
the wealthicr classes were too lightly taxed in comparison with the poorer
classes, and the Central Provinces, which were under the administration
of the Chief Commissioner of Négpur, where a result from a comparison
with other parts of India showed a very lenient inci(}cixf:c of taxation. But
whatever the conclusion might be as to inter-provincial comparison—and
upon this subject he would say in passing that tlle- proposals which lhad been
made would tend to relicve the pressure upon land in the North-Western Prov-
inces in a Bill to be introduced—the gencral conclusions brought out ‘most

conclusively that the scverity of taxation in India fell upon tho poorer classes,
A
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and that the poverty of these classes was extremely great. It did not require,
indeed, the rescarches of experts in statistical enquiries to show this as a
matter of fact. It was patent to all who had any knowledge of the condi-
tion of rural life in India, and they had the.authority of a very high evi-
dence that the extreme poverty of by far the larger portion of the bulk of the
population of India was seldom properly appreciated except by ocular evidence.
Here was the ‘“cause of justice to the millions” to which the Hon’ble
Jotindra Mohan Tagore alluded, and it was in the comrse of the dispensation of
justice to the millions, that the Government proposal for a reduction of the duty
on salt was made. e did not believe that any one had ever questioned that
salt was a proper and legitimate subject for taxation. As an article of uni-
versal consumption, it not only must reach the great bulk of the population, but
it enabled the Government to raise from the population their contribution for
the nccessities of the State. 1Ln its indircet form it presented not only probably
the cheapest mode of collection of a tax, but one which was the least harassing
to the people. 'The Government did not contest any onc of these conclusions on
which some of the speakers had laid stress. But its present action in
establishing an uniformity of rate and a reduction of the duty, was taken with
the object of so adjusting the payment of the tax as to remove all charges of
unfairness or of oppression in the application of that tax.

Two arguments had been used against this, first, that no complaints were
made by the people, and second, that a remission of duty would not benefit
the people for whose benefit it was intended. As regarded the first point, the
answer was that no complaints were made, because the pcople whom the Govern-
ment wished to relieve had no means of raising their voice. Generally, this was
the case, though he held in his hands a Native paper which very strongly advo-
cated the urgent claims of the poor in the reduction of the dutyonsalt. Iie would
not read any extracts from this paper now, because it would occupy too much
of the time of the Council; but he could say that the article was written
with an earnest expression of the hope that somo benefit would be done
to the people of India in any legislation which might be undertaken now.
When it was said that a remission of taxation would not benefit the poorer
classes, M. Rivers THoMPSON could only say that, if that was the case in
India, then the laws of supply and demand and of political cconomy were very
different in India from those in any other part of the world. If that was
the fact, and if figures established—although he believed that anything could
be established by figures—that a large reduction in the duty on salt had not
shown cither a fall in price or an increased consumption, the answer might be
that the time which had elapsed since the reduction took place was very short,
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and that the reductionitself was so small that possibly it would {ako a
long time before the cffects of it could be felt. But, practically, what was
now proposed was to reduce the ratc of duty in Bengal by 30 per cent. and in
other parts of India by 20 per cent.; and it was impossible to argue that the
benefits of this reduction would not extend to those for whose benefit the
reduction was to be made.  ITe helieved that, in taking this step for the redue-
tion of the duty on salt, the Government was incontestably right, not only
because it would afford relicf to the poorer classes in India, hut because it
sceurcd the prospect of a large inercase in the conswmption of an article which
was o necessary of life, and thus promised a return of some of tho revenue
which was temporarily sacrificed; and, above all, hecause, in the form which the
Bill took, giving power to the Govermmnent in any emergencey to raise the rate
up to a maximum of Rs. 3 per maund, it established, in a way in which no
other form of taxation did, a most valuable financial reserve.

His Excecllency Toe CodMMANDER-IN-CHIEF said that, as the arrange-
ments for giving effect to the changes in tho organization of the Native Army,
to which General Wilson had just referred, required carcful claboration before
they could be published ; it might be convenient to those concerned if he
stated here somewhat in detail the precise character of the changes which the
Government had been authorised by the Secretary of State to carry out.

It was obvious that these changes could not be carried out without touching
the interests of individuals, but the liberal compensation which was to be
allowed to the officers and non-commissioned officers who would be displaced
left very little room for complaint in that direction.

In order that the men of the regiments to be broken up might suffer as
little inconvenience as was possible under tho circumstances, the Government
proposed to transfer them by troops and companics intact ; the regiments so
strengthened being required to break up and distribute throughout the regi-
ment the men of the troops and companies which must make way for the
men of the reduced regiments.

It would be scen that, under this scheme, none of the rank and file of the
army would be required to take their discharge.

When the process of distribution had taken place, the supernumerary
commissioned and non-commissioned oflicers would remain to Le disposed of.

IIc apprehiended, however, that there would be no diffeulty in decaling
with these elasses, as there were at all times in every regiment some officers
and non-commissioned officers hanging on for pension.
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To these, and to men whose strength had begun to fail, though they were
able to do their duty in ordinary times, the liberal terms of retirement sanc-
tioned by the Sceretary of State would be hailed as a boon.

The conditions of retirement were as follows :—

I. The superior rates of pensions to officers, non-commissioned officers and
men who had completed 25 yecars and upwards.

IL. Tho ordinary rates of pensions to all officers, non-commissioned officers
and men who had completed 14 years’ service and who had less than 25 years’
service, with a bonus of one month’s pay for every tio years of service.

III. To oi‘ﬁcels, non-commissioned officers and men of more than 10 and
less than 14 years’ service, two-thirds of thc ordinary rate of pension and a
bonus or threc months” pay.

IV. To non-commissioned officers and men of b years’ service and less than

10, a gratuity of one month’s pay for cach year of service and a bonus of three
months’ pay.

V. For non-commissioned officers and men of less than 5 years’ service, a
gratuity of six months’ pay.

The Becretary of State had also sanctioned the issue of good-conduct pay
to uncovenanted officers throughout the Native Army to the following extent : —

To duffadérs and havilddrs, one rupee a month for every two years of good
service in that grade up to a maximum of Rs. 4; to naiks, one rupece a month
for every two years of good service in that grade up to a maximum of Rs. 2.

The Secrctary of State had also sanctioned the following terms to officers
of the reduced regiments, who might retire from the service within three
months of their regiment being broken up :—

To officers of over 32 years’ service, the pension to which they might be
entitled, not in excess of £456-5 a year, with the value of their Colonel’s
allowances on the scale allowed by G. G. O. No. 1 of 1881, together with a
bonus of 18 months’ staff salary of their regimental appointments and free
passages to England for themsclves and their families.

To officers from 20 to 32 years’ service, a bonus equal to 18 months’ staff
" salary of their regimental appointments, in addition to any pension to which
they might be entitled, with free passages as ahove.
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It was not pretended that these reductions would be in any scnse popular,
but it would bo scen that every possible care had been taken to safeguard the
interests of all concerned, and that the position of that very important class,
the non-commissioned officer, had been materially improved.

He had only one word more to say on this subject, and that was, that he

entirely concurred in the policy of the measures now to be carried, not only

“because they produced cconomical results, but because ho thought they would
really increase the efficiency of the army as a fighting-machine.

His Honour the LIEUTENANT-GoVERNOR said he did not propose to take
up the time of the Council with many remarks, but he could not allow this op-
portunity to pass by without joining with his colleagues in congratulating
the Hon’blo Major Baring upon the very satisfactory account whieh he had been
able to give of the financial condition of the country, and upon the very interest-
ing and able statement which he had made on the subject; dealing fully, as it
did, with all the most important problems of {he financial policy of India. The
favourable results of the year woula, he was sure, surprise no one who had
given real attention to the subject and watched the extraordinary growth and
elasticity of the revenues of the country, though they must surprise very much
those who had so energetically promulgated the theory of the bankruptey of
India. He observed with pleasure the generous terms in which credit was
given by Major Baring to his predecessor in office for the flourishing con-
dition of the finances, so far as they were attributable to financial adminis-
tration. There was no doubt that there was much in the present condition
of the finances which was due to Sir J. Strachey, and it was pa‘inful‘ to
observe how, because, during his tenure of office, one serious error of ac-
count had occurred, the whole of his able, zealous I:m,d wise administration of
the finances had been ignored by the public. It was His Hoxoux’s misfor-
tune to differ from Sir J. Strachey on several of the main q!u.cstions of finance,
but this could not affect his ‘appreciation and mE:ogmh_on of the great
services which he had rendered to the ﬂnanci-al ndmimstmti-on of this country.
One of the points regarding which he most differed from 1}1:11 was the - aboli-
tion of the cotton-duties, and as he had always taken a:n active !)art in opposing
the partial repeals of these duties, which hzd from time fo time taken.place
in the last fow years, ho would explain in a very fc\vir u'ord’s why .]ua considered
that he could, without any inconsistency, support his hon' !11.3 friend’s proposal
to abolish them now. His objection until now to tlfe abolition of the duties on
cotton-goods had been founded upon ore considcrat-.lon only, and that was, t];at
the country could not afford to make such a sacrifice. A great deal ]!ladbcen

L]
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said from time to timo of the necessity of repealing the cotton-duties in conse-
quence of the Resolution of the ITouse of Commons; but the I_{-esolution of tho
House of Commons simply declared, not that the dutics should be repealed whether
the country could bear the cost or not, but that they ought to be “repealed without
delay, so soon as the financial condition of India will permit.” ‘What he had
always denied, and what he denied still,was that at any time previous to the present
date the financial condition of India did permit of such a measure. Now that
it had been shown that the finaneial condition of the country was such that the
dutics could be abolished without any fresh burthen of taxation being thrown
upon the people, and, indeed, that the abolition could be accompanied by a large
simultaneous reduction of taxation on the Natives of this country, his objection
disappeared.

H1s Ioxoun deplored, as he always had done, the manner in which
the partial reduction of the duties on cotton-goods had becn carricd out
with the avowed intention of causing such a confusion in trade as to make
their entire repcal a matter of nccessity. He had always felt and main-
tained that the proper course was to wait till the country could afford it,
and then repeal the duties if these goods were considered to be more deserv-
ing of relief than any other goods or than any other branch of taxation.
He quite admitted, and had stated on other occasions, that the state of things
produced by those partial reductions was such that it could not possibly be main-
tained ; and now that Government could do it without substituting for the cus-
toms-duties any form of direct tax, he was glad that trade generally should receive
such relief as that afforded it by the Customs Bill introduced into Council on
Wednesday by his hon’ble friend. It was for many and obvious reasons better
that the repeal of the cotton-duties should take place at the same time as the
general repeal of all duties on imports, than that they should be picked out for
special consideration.

As regarded the question of the repeal of the rice-duties, with reference to
which an allusion had been made to him, he must admit that his views were
entirely opposed to those who had advocated their repeal. He would remind the
Council that the question came before them in 1875, and was very fully discussed.
He, on that occasion, had stated very fully his reasons for thinking that there
were no grounds for repealing those duties. It must berecollected that the con-
dition of the rice-market in Bengal was just now purely exceptional ; the price
of rice now was lower probably than it had ever been for 30 years; it could not
be relicd upon to continue, and, therefore, there was no ground for hoping that
the price of rice was permanently so low thatit could be imported into Europe
for manufacturing purposes, as the rice of Burma was. The rice of Bengal was
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exported for human fond, alitile of it to Europe, but the hulk of it to the
Colonies, to feed Indiau labourers working there; the Burma rice, which
was a soft, cheap rice, with which Bengal rice could mnever compote, was
exported for manufacture and distillery purposes and never for food. We
knew, as a fact, that every available maund of rice was now exported from
Burma in spite of the duty, and no reduction of duty would increase tho export.
When the late Lord BI&}'O visited Blll‘lllﬂ, he cxl)cct,cd 1o licar strone o) |jecti9ns
to the duty, and was much surprised to find that ricc-merchants wu;?e the most
energetic supporters of the duty. A reduction of the duty would not enable
Bengal rice at all to compete for nmnugnctlu-ing purposes with the soft grains of
Burma, and there was no ground for believing that this would lead to a more
cxtended use of rice asan article of food in Europe.

The reduction of salt-dutics, though not, in ILts Moxour's opinion, called for
by the circumstances of the country, or by any pressuwre of that {ax upon the
public, was part of a policy determined upon by Government for equalising
the duties throughout India; and he was glad to find that his hon’blo friend
distinctly expressed his reliance upon this tax as a mode of meeting any future
difficulties which might arisc. He was quite sure that there was in Bengal cef-
tainly no form of {axation less unpopular, more productive and more easy of
collection than the salt-duty. It fell very lightly upon the people, and its
existence, indeed, was hardly known tc them, and it fell rateably upon the rich
and poor owing to the peculiar conditions of Native life. He hoped that the
reserve of taxation which the Government now possessed in its power on an
cmergency again to increase the salt-daty now so largely reduced would render
any discussion of measures of dircct taxation unnceessary for the future.

There was only onc further remark which he desired to make, and that was
as to the charge for Military Ordinary. Ilecould not help feeling some con-
siderable disappointment that so little had actually been done, for reasons which
had been just explainod, to give effect to the reduction in the cost of the
army proposcd by the Army Commission of 1879. The Army Commission did
not make any proposals for cconomy at the sacrifice of the cfliciency of the army.
He believed that they stated the case correctly and moderately when they said
< {hat their proposals, while they undoubtedly effect a very material saving,
will also render more efficient in time of war the armics of India and the great
Departments of Military Administration, on which they depend for much of
their eficiency,” and again, when they said “in the general organisation and
administration of the army we have proposed changes which substitute a
simple and more powerful system for one which in the growth of years has
become somewhat antiquated and cumbrous.” If this was truc,—and it had
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certainly never yet been shown to be untrne,—it could not be right to go on
paying the enormous suins we did for our military organisation, when a much
moro cflicient organisation could be secured at a considérably less cost.

IIec wasin hopes that we should be told that, in the face of the financial pros-
perity of the country, the limit on the expenditure on Productive Public Works
had been withdrawn. No one could now doubt that money expended on care-
fully selected projects for improved communications would yield a large return,
and there was no question but that the present improvement in the financial and
general condition of the country was mainly due to the railways already construct-
ed. Private interprise should, he quite agreed, receive every encouragement
compatible with the interests of the tax-payers of the country; but certainly
private interprisc would not do all that was wanted for India, and probably
would do very little except on terms unfavourable to the revenues of the
country. If private interprise could be induced to takeup certain new projects
on fair terms, thus enabling Government to expend more money on projects less
attractive to the public, it would be a good thing done; but nothing, it seemed to
him, was gained by making over to private companics works alrcady com-
pleted and yielding a fair return. This really amounted to giving to private
companies a portion of the revenue of the country, while it in no way hastened
on the development of communication. :

Major the Hon’ble E. BARING said that, in the Tinancial Statement which
he made to the Council the other day, he expressed the firm and confident belief
that the proposals of the Government would receive fair and impartial consider-
ation from this Council and from the public. That prediction had been amply
verified. But they were under this disadvantage, that, owing to the neces-
sity for hurrying these Bills through the Council, they had not as yet had
the advantage of learning the opinion of the public in other portions of
India on the proposals of the Government. They had, however, had a very
interesting debate in this Council, and they had also had the advantage of
jearning such opinions on the Government proposals as could be pronounced by
the local Press after a consideration of 48 hours, which, headmitted, was not very
much time to give them. TIIe was not far from the mark in saying that the
general verdict on the proposals of the Government was one of approval, but it
was impossible that, in proposing such important measures of reform as thoge
now under consideration, therc should be unanimity of opinion. There must
be some differences of opinion; but, on the whole, he thought he was not

going too far in saying that the proposals of the Government had not been the
subject of any very acute criticism,
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TIe now turned from these gencral observations fo deal with one or two of the
more pmmim:‘nt points which had heenraised in the course of the discussion.
The first subject to which he would refer was the question of the salt-duty. The
reduction pmp-oscd in the salt-duty had heen eriticised by onc or two members
of the Council, and his hon'ble friond Mr. Inglis said that he did not think
that by taking oIt the duty they wounld Jower the price of salt by one pice to
the consumer.  That opinion, and some of the other opinions which had been
cxpressed by his hon’ble friends, constituted a class of argument which it was
very diffieult for Magor Banine to answer in a satisfactory manner ; becanse
they spoke witha much greater and longer experience of the country than any
to which he could pretend. IIe understood the case to be this, that, in England,
there were certain laws, which he would not dignify by the name of political
economy, but which were rather laws of common sense, and which regulated
ordinary commercial proceedings. In England, competition brought down)
prices ; again, it was considered unadvisable in England to tax the necessary
articles of consumption used by the poorest claéses.) IIc was told that these
were excellent commercial principles {or the county of Middlesex, but that
they did not apply to the 24-Parganas; for that the moment one passed the
Isthmus of Suez, the ordinary principles of commerce and trade became in-
applicable. These local arguments placed him in a very difficult situation.
For, although he was quite certain that, on the banks of the Thames, two and
two made four, he could not becertain that, owing to his ignorance of local
customs, they did not make 53 on the banks of the Hugli; he could not be
certain that black was black, or white was white, in India. No doubt some
extraordinary things did happen in India. e was reading recently in a local
paper that a gentleman in Caleutta had been able, by means of some spiritual-
istic agency,—he thought it must have Dbeen a local spivit,—1o extrnet a sheet of
writing-paper from a table in Loundon and deposit it in Caleutta. If he had been
in London and that paper had been removed from Caleuttaand produced in Lon-
don, he should have received the statement with a certain amount of scepticism ;
but he had heard so much here of local phenomena and local peculiarities, that
he was unable to say whether Calcutta sheeis of note-paper obeyed the same
laws of time and space as thosc in England. It was, no doubt, owing to some
Jocal peculiarity, which he could not explain, that the Indian consumer reso-
lutely persisted in paying one rupee for an article which could be ohtained for
14 annas. It must also be owing to some loeal peculiavity that the Indian
merchants did not endeavour to undersell one another.  But he would ask his
hon’ble friends whether they did not attach somewhat 1oo great importance to
these local peculiaritics. When his hon’ble friend said that it was very uni-

versally held that the reduction in the salt-cutics would not benelit the poorest
£
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¢lass, some quahﬁcntmn must be made. Only this morning he took up an
.Ano-lo-Venmcuhr paper, in which he found it stated—* This redunction of ]n'mc ‘f‘
“in so necessary an article is a very great blessing indecd to the poorest classes.”
He also found that, elsewhere in India, the opinion which had been expressed by
his hon’ble friend was not entertained. IIe wished to remind the Council what
took place when the customs-line was abolished. The price of salt was raised
in Southern India and deercased in Upper India. His hon’ble fricnd thoughtit
would have been suflicient to have reduced the duty in Bengal from Rs. 2-14 to
Rs. 2-8, and healso thought that the differential duty against Bengal was very
unjust, and he was glad to sce it disappear. They who sat here harl the advan-
tage of hearing a good deal of Bengal interests; but it should be remembered
. that the Legislative Council of the Government of India had to legislate for
Provinces beyond Bengal, and must take into consideration the different cir-
cumstances and interests of cvery part of India; and in Bombay and Madras
there was not that universality of opinion against the reduction of the salt-
duties which, according to his hon’ble friend, existed here. e alwz ays read the
Times of India and the Bombay Gazette with particular attention, beeause these
papers discussed questions of finance with marked ability. The Bombay
Gazette—which he received this morning—said “ Salt at the pr.sent moment
¢is dirty and dear in India, and the tax is a hardship on the poorest inhabitants
“of tholand.” He might quote abundance of evidence to show that public opinion
in Bombay was not such as his hon’ble friend represented the public opinion of
Calcutta to be. Hemight also adduce some evidence to show the state of public
opinion in Madras. He was much struck a short time ago in reading an article
in the Madrus Mail, which must have been written wholly in ignorance of
what tho Government was going to do, but which really foreshadowed the
policy of the Government with regard to opium and salt. It was argued, with
considerable ability, that the proper use to which to apply a large opium surplus
was to effect a reduction of the salt-duty. That was exactly what the Govern-
ment had done. It was alsoargued that the duty pressed hardly on the poorest
classes. If it was true that the salt-duty did not press very hardly and it made
no difference what the tax were, he should like to know what became of those
three likhs of rupees which, his hon’ble friend said, certain salt-merchants
were going to lose by the reduction of the duty? Where did it go to? Did it
all go into the hands of the middlemen, between the wholesale merchant and
the consumer ? He very much doubted it. There appeared to be some contra-
diction in terms. If the salt-duty did not press hardly on the consumer and a
reduction of the duty had no effect, he wondered why the consumptxon in
Madras bad never yet reached the figure at which it stood in 18G8-69? He
wondercd why cheap salt invariably pushed dear salt out of the market, and
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the tervitorial frontier hetween the two deseriptions of salt had heen shown by
experience to be reached where the two rafes of duly were equalized ? 1ic
wondered why the consumption of salt steadily went on increasing where the
duty was rednced,and also why, in ]mjpuh’lmi andinCentralIndia, when the sali-
duty was raised, the price of salt inmediately increased very largely.  ITe held
in his hands extracts from reports of the Political Officers in Réjputdna, which
showed that, when the duty was inereased, the price became enhanced ; and it
was cvident, therefore, that, when the duty was lowered, the price would he
decreased.  1Ie would give a few instances in which prices had thus inereased.
Writing from Jodhpur, the Political Officer said :—* In September, 1878, the
« gelling price of salt was 40 sers ; in November it was 29} ; in December it was
«91, : in January, 1879, it was 20; and now it was 16sers.” Thatis to say, that,
on the aholition of the customs-line, the price rose from 40 sers fo 16, That
:lppe-‘ll'tsil a ratlier remarkable difference. In Rikanfr, the effeet of the ¢han e
on the poorer classes had been to cause them to lessen their daily consumption so
as to avoid having to buy the new salt. Then, in Meywir, the “poorer classes no
«Jongor received gratis from the village baniyd the customary pinch of salt with
«hig daily meal of flour, but they Lad now to pay one anna a month for about on

¢« pound of salt. Eachhide curcd now costs oneanna more than formerly, and,
¢« though the people have not curtai;\ed their own co:.usumption of salt, they had ’
“hegun to give less to their cattle.”y In Kota, again, *salt was now selling at’
«pine sers perrupee, more than double its prico a short time ago. The mass of
« the people are passively resigned,and look on the change asunavoidable.” Now,
he (MaJor BARING) had a good deal of symy{athy for pcopl? who were pas-
sively resigned and looked on a change as unavoidable, and he wished his hon’ble
friends had reserved some of their sympathy for these men : when they had

to pay a heavy duty, it fell hardly on them.

Perhaps hon’ble members hardly realised the eflect of the remark which
had been made by his friend Mr. Rivers Thompson ahout the !:0\'011)7 of India.
A calculation had been made which showed w.lmt the a-u.nuz.ll lncome was per
head of the population, and the result was m-m'ml-nt th.nt it was Rs. 27 per
1Ie was not prepared tosay that that cstimate was absolutely corrcet,
but he thought it was quite suficient to. show the extremnc poverty 0-[ tho mass of
the people. In England, the average income per head of population was £33

. head ; in France, it was £23 ; in Turkey, which was the poorest country in
o ¢ head, IIe would ask hon’ble members to think what

B , it was £1 per
;l:ﬂ;gcl;:r annum ivas to support a person, and then he would ask whether a
, peoyle.

fow annas was nothing to such poor

annum,
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Now, there was another point of view of this question as to which he
should like to say something. Allusion had been made by his hen’ble friend
Mr. Rivers Thompson, as well as by ITis Honour the Licutenant-Governor of
Bengal, about a reduction of the salt-duty very much strengthening the finan-
cial position of the country. Secveral times during the last 20 years, diveet taxa-
tion had been used as the financial reserve for India. Now, that was not a very
satisfactory financial reserve to fall back upon in times of emergency. What-
ever might be said for or against dircet taxation, his own view was, that di-
rect taxation was singularly unsuited to be made the means of rectifying budget
inequalities in India in times of financial pressure. If there was to be direct
taxation, let it be a permanent tax, and not subjcet to constant changes ; for,
if any measure of direct taxation was subjected to frequent changes, it would
serve as a powerful instrument of oppression in the hands of the tax-gathcrer
and also keep alive political friction. If, however, a dircet tax was not to be
used for that purpose, Major BariNeg knew of no other form of taxation that was
more suitable for the purpose than the salt-duty. But, in order to utilise it asa
reserve, the rate of duty must be reduced to as low a point as was feasible. His
only regret was that the Government had not been able to reduce it to a lower
point. Not only, thercfore, did thereduction of this tax relieve the poorer
classes, but it strengthened the financial position very much.

There was one other point of view to which he wished to refer. His
hon’ble friend said that the Government might have taken off some other tax
instead of reducing the salt-duty. MaJgor Baring thought his hon’ble friend
could hardly have sufficiently percecived the force of the remark in the Financial
Statement as to the manner in which it was proposed to effect a reduction of
the salt-duty. To explain this more fully he must refer to the question of
opium. TLast year an income of £6,5600,000 net was estimated under this head.
That estimate was a good deal criticised both in England and here. It was said
that too low an estimate had been taken. He fully admitted that the taking
of too low an estimate was, as a matter of technical finance, objectionable. But
the real question was, to what extent could the Government, in reliance upon
opium, cither take off taxation or incur additional expenditure. The answer to
that question depended npon the nature of the tax which was taken off. He
should never have recommended that the license-tax or the import-duties, or
any form of taxation which involved a permanent loss of revenue, should be
taken off in reliance upon a source of revenue which was precarious. But
when the Government came to deal with a duty like the salt-duty, which,
when the nccessity arose, could easily be put on again, and when, moreover, it
was considered that the less would be recouped in time by increased consurap-
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tion, then the financial danges of relying upon the revenue from opitum hecame

very much less.  1le wished, therefere, {o point ont that a reduction {o DRs. 2
a m:mm_l on salt was only possible by faking a higher estimate of the receipis
salt-dutics.

The next question to which Tie would refer was an extremely difficult one.
He did not mind confessing that the eriticism of his hon'ble friend M. Inglis,
as to the export-duty on rice not hoing taken off, was the most formidable eriticism
which might be brought against. the finmeial avangements of the year, I1Ie neod
hardly say that he was no friend of export, any more than of import, dutics;
indeed, he should rather say that e was generally less a friend of tho former
than of the latter.  The question, however, was not whether the cxport-duty was
good or bad, but wlhetier it could be taken off this year.  1le need havdly also
say that the text-hooks en political cconomy laid down certain. dicta with re-
speet to export-dutics, and this was one of ths few subjects upon which the
text-hooks were unanimons, and upoa which everybody agreed. Xt was laid
down that the export-duty was not justifiable unless the country which levied
it had a inonopoly of the article on which the duty was levied. His distinguish-
ed friend the Licutenant-Governor had called to mind the fact that this subject
was very carciully considered in 1875, and MaJor BARING remembered that, in
1873, when Lord Northbrook issued his circular with reference to taxation
gencrally, the subjeet received very earcful cousideration at the hands of Sir
Ashley Eden, who was then the Chiet Commissioner of British Burma. The
opinion wlich was then adopted by the highest authoritics was that, although
India and British Burma had not the entire monopoly of the rice-trade, they had
a practical monopoly, and that the tax could not be considered an objectionable
one. The Government reeently considered the subject afresh, and Magon
Barine had talked the question over with many inlelligent gentlemen in
Rangoon, who were much interested in the trade, when e accompanied Ilis
Excelleney the Viceroy in his recent visit o British Burma. The conclusion
he came to was, that the question was not one of great urgency, and that there
was no great need to take off the export-duty at the present time. 1lo did not
say that the stale of things now was exactly the same as it was in 1873 or in
1875, because the production of rice had vay much increased ; prices had,
therefore, gone down, and very probably producers reerived smeller profits.  IE
the wholz question of the customs-dutics bad heen intact 2nd no changes bad
heen made, it wight have hesn o fair question for argument whether it wouid
not have been wiser to hegin with some diminution of the export-duty before
touching the import-dutics. But il should be vemembered that the import-

l
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dutics had got into such a state of confusion that it was absolutely nccessary to
deal with the subject. Ifo need not repeat what he had said on this subject in
his Financial Statement ; his remarks under this head had not been challenged.
That being the case, the Government considered it was wiser to deal comprehen-
sively with one great branch of the customs-duties than to deal in detail with
two separate branches of it, and that, for all practical purposcs, the export-duty
on ricec might for the present be left alone. If the duty could have been taken
off, ho would have rejoiced to have done so.

The next question he had to allude to was the license-tax. He nced say
but little upon this subject. His hon’ble fricnd Mr. Inglis had said that the
non-official community had remained perfectly silent upon this subject up to
the present time, but he warned the Government that, if the tax was kept on,
they could allow their voice to be heard.  The question had never struck Magor
Bariveg from that point of view before. Masor Banine had always thought
that the non-official community had already allowed their voices to be heard.. In
fact, he did not remember any question upon which they had allowed them.
selves to be heard more distinctly. We often heard a good deal of India having
no representative institutions, but he did not know of any body of persons in or
out of India who were so well represented as these 228,000 people who paid the
license-tax : the Government had always heard of their grievance both in and out
of this Council. And, when his friend Mah4rdji Jotindrd Mohan Tagore talked
of benefiting the suffering millions, MaJor Barine supposed he alluded to these
228,000 people. There were, however, not millions who paid the tax, but a
few hundred thousand. If the Government, in preference to taking off the
import-duties and the reduction of the salt-duty, had taken off the license-tax,
and thercfore benefited this small but wealthy community, it might with
justico have been said that they had eacrificed the interests of India and had
legislated for class-interests. But that, he was glad to say, had not been done.

Ho thought he had now dealt with the larger questions which had ‘been
raised in the course of this discussion. IIe would now refer to one or two of the
minor pbints. His hon’ble friend Mr. Reynolds, in his instruetive and inter-
esting spcech, said that somncthing should have been done to improve the
position of the subordinate judicial service in the same manner as for the subor.
dinate exceutive service. MaJor Barine had omitted to say, inalluding to the
subordinatc cxecutive scrvice, that e had intended to include the judicial
branch of the service, for the improvement of whose status Rs. 70,000 per
annum had been allotted. Then, another point,: to which his hon’ble friend
Mr. Inglis referred, was the taking off of the duty on light wines. MaJsor



TARIFF. 327

Banrine harl no hesitation in saying that {ho subject would be considerod, but i,
wag one ol considerable diflicully ; heeause the Government was under certain
ireaty-obligations with respect to wines of this elass. o would only add that he
was convinced that the measwres which the Government had proposed for the
aceeptance of this Council were for the best interests of India, and, on the
whole, he thought the Government might congratulate itsclf upon the way in
which their proposals hiad heen reecived.

ITis Excellency mui PrisipeNt s2id,—“The discussion which has taken
place in this Council to-day has heen on the whole, I think I may fairly say,
so satisfactory to the Government as indicating the judgment pronounced by
the Members of this Council upon their financinl proposals, that I might
ahndst have dispensed myself from the necessity of oceupying the time of this
Council with any remurks of my own; hut, considering the fmportant nature
and the large scope of the proposals conlained in {he Budget of my hon’ble
friend RMajor Daring, it would nof, I thiuk, be altogether right that I should
permit this discussion to be brought to a conclusion without giving bricfly the
veasons which have indueed me to aceord my cordial concurrence to the pro-
posals which have been submitted te the Government by my hon’ble friend ;
and, therefore, I will ask the permission of my hor'ble colleagnes to occupy
their attention for a short time while I make a few ohservations upon the
principal points with which this Budget deals.

“ I will begin by speaking of the proposed repeal of the custous duties. I
uced not recapitulate the convincing evidence, brought helore this Council in
the staleiment of Major Barving, to show that the existing state of things in
respeet to onr custows vevenue is one which it was impossible to continue
Jonger than was absolutely necessary.  That that is the case, I think I may
{airly say, is admitted on all hands, and no oncappears to contest that the steps
which were taken with respect to our customs tavilf under the Government
of my predecessor, Lord Lytton, left that tarilf in a condition in which it was
impossible that it could permanently remain.  And, in making that statement,
I am not saying anything of which my how’ble  Friend, Lord Iytton, would
complain; hecause, in a recent speech which he has made in England, he dis-
tinetly adinitted,—and he took credit to himseif Tor the fact,—that the partial
measures of customs repeal adopted by his Government were intended to hring
about that vesult which they have undoubtediy now produced, and to render
the continuance of the chicl custoins dudies in thin country altogether im.
possible.

« Y|, was, therefore, as it secems to me, absolutely imperative that the Gov.
ernment should take the carlicst opporiunity of dealing with this question or
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the customs duties, and I must say for mysolf that it was a strong motive with
me to scize that oppoitunity as soon as it arrived ; because, by dealing with this
subject in a permanent and final manner, we may cherish the hope that we shall
thus put an end to those differences of opinion upon the questions which have
.unhappily now for scveral years existed between the people of England and the
people of India, and in which I must frankly say that I think ncither party to
tho controversy hasbeen just to the other.

“I think that, in India, men have been apt to overlook the feclings which
must naturally be cutertained upon this subject by those who have all their
lives been thé earnest and conscientions advocates of the principles of free trade.
No doubt it is perfectly true that, when Manchester manufacturers ask for the
repeal of the cotton dutics, they are asking for something which will confer
benefit upon themsclves; but I venture to say that it is almost impossible for
those who stood beside my friends the late Mr. Cobden ‘and Mr, Bright in the
great free trade controversies of the past, to understand how men can possibly
accuse them of selfishness because they desire to confer upon the people of
India those benefits from which they and the people of England had derived so
many blessings. And, again, I think that in England men have not understood
that strong—I had almost said that veloment—dread which exists in this
country in conncction with the imposition of direct taxation. Neither, I think,
have thoy adverted to the fact of tho limited extent to which economic prin-
ciples are either studied or understood here, and, therefore, this controversy
might have continued and might have been made the subject of more and
more misunderstanding between two great branches of the subjects of our
Queen-Empress who ought to feel that they form but one people under
the shadow of her august throne. But I should mislead my hon’ble colleagues
and the public if, in consequence of my allusion to the present condi-
tion of this question of the customs tawiff and the impossibility of con-
tinuing the existing state of things, they were to suppose that ‘I was at-
tempting to shelter mysclf behind the special circumstances in which we
are now placed, and was attempting to represent that, in adopting the 'policy
of repealing the customs dutics, I have been only brought to that conclusion
by the mere necessitics of the particular siluation in which we are placed.
I desive upon all occasions to be frank both with my hon’ble colleagues in
this Council and with the public of India, and, therefore, I am bound to say
that it has heen with great satisfaction that I have seized the present oppor-
tunity of repealing these customs duties ; heeause I earncstly believe that that
repeal will be found beneficial to the general interests of India. My hon’ble
friend Mahérijd Jotindrd Mohan Tagore dropped some words about neglect
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" of justice .to India in consideration of the interests of Manchester manufac-
turers. I am quite sure that my hon’ble friend did not mean those remarks
to apply to me, and, indeed, if my hon’ble friend has donc me the honour of
paying any attention to the cowse which I have pursncd during a public life
which has extended now over more than thirty years, he will know that, from
the carliest period of that public life, I have been an earnest and consistent
advocate of the fiseal principles of the free trade party; and I have been so
because I belicved that those principles were principles of general application,
calculated to confer the largest benefits upon the great mass of the community
of any nation to which they might be applied. And, therefore, no man can be
surprised that, holding those opinions strongly and firmly, and having
advocated them throughout the whole course of my political carcer, I
should be desirous, when a fitting opportunity occurred, of having a hand in
conferring upon the people of India the henefit of the application of principles
which I believe to be caleulated to conduce to their permanent advantage and
prosperity. And Ican say that, if I did not entertain that opinion,—if I thought
that the course which the Government is about to take with respeet to these
customs duties was a course which would benefit England at the expense of
India, I would not have been induced by any consideration to be a party to
such a procceding. I desire, so long as I may hold the position which I have
now the homour to fill, to govern India in the interests of India and for the
benefit of her people; and I would not consent to be a party to any measures
which I did not honestly believe would conduce to that great end.

“The policy of the Government in this respecet is a policy which has been
pursued, as we all know, at home now for a long series of yecars, and which can
quote in its support the names of the most illustrious financial statesmen of

- England, from the time of Mr. ITusskinson, or the days of Sir Robert Peel, down
to thoe long and eminent financial administration of my right hon’ble friend
Mr. Gladstone. That policy has been founded upon a belicf—I should yather
have said, an absolute conviction—that anything in the nature of protective
dutics is highly injurious to tho country in which they exist, and also upon the
belief that small customs dutics, which hamper trade and produce very little
revenue, are highly mischicvous and objectionable; and Iam bound to say,

.especially with respect to the last of these objections—the objection, namcly,
to small unproductive dutics, which interfere greatly with trade and fetter its
operation—that it applics more strongly to India than to other countries ;
beeause, I belicve, thero is scarccly anything of more importance to the futare
prosperity of this great peninsula than that we should do all in our power to

promote and to incrcase commercial progress and industrial advance, and that
=

= Rt e
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everything which tends to check or fetter the commerce or industry of this

country has an especially bancful influence upon the general interests of the
population. ‘

« It must be borne in mind that this customs revenue, speaking broadly,
was not an increasing revenue. It had not those elements of growth which
exist in many of tho great sources of revenue in England, and from its very
nature it was not calculated to possess those growing clements ; whereasit may
fairly be hoped that, by thus removing the trammels which press upon the
springs of trade, we may stimulate enterprise and may derive direct financial
benefit from increased railway receipts, which are a growing eclement—and
which, I believe, will prove in the future to be a very growing element—in
the revenue of the country. But while I say this, and while I express
my strong opinion that the course which the Government is taking now
is opportune and calculated to be highly beneficial to the country, I am yet
bound to say that I should :aot have been a party to the repeal of the cotton
duties, or to the rcpeal of the other customs duties, if it had been proposed
to repeal them in the face of a deficit, or if it had been necessary, in order to
repeal them, to impose cther taxation upon the country. I am not at all
unaware of the great examples which might be quoted in favour of carrying
out an important customs reform under the shelter of the imposition of
a direct tax. 'We have all heard of the famous Budget of Sir Robert Peel,
in which he made a lnrge reform of our complicated, antiquated and trouble-
some English customs system and recouped himself by means of the imposi-
tion of an incomo tax; but I do not think that that would have been a wise
course to pursue in India. I am very well aware, as I have just said, of the
strong feelings entertained in this country with respect to direct taxation. Iam
not going to enter now upon that thorny question ; but it would have been, in
my judgment, highly unwise, for the purpose even of so large a benefit as the
repeal of these customs duties, to have shown that want of consideration for a
large and strongly expressed public opinion which would have been involved
in such a proposition as one by which fresh taxation would have been imposed
upon the people for the purpose of repealing these customs duties. It was on
that very account that, in spite of all the anomalies of some portions of our
present customs system—in spite of the exceeding absurdity of the results
which followed from some of the arrangements madeo in regard to grey goods
by previous alterations, the Government of India abstained from touching this
question last year. 'We were then not completely free from the expenditure
and the trammels of the Afghin War, and we determined that no consideration,
even of public convenience, should induce us to deal with this question except at
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"a time when we could take it up and could proceed to settle it on a gencral and
permancnt footing, and in a condition of the finances which, as has been
recognised by my hon’ble friend the Licutenant-Governor of Bengal, would
justify the large remission of the customs duties proposed this year.

¢« And now I will pass on to a consideration of the arrangements proposed
with respeet to the salt tax. T canrcally add very little to what has fallen from
my hon’ble friend Major Baring with respect to that matter. I confess that I
am a very strong advocate of this portion of the Budget. Ithink that the large
(zeduction)we propose{n the salt tax is very desirable, both upon general grounds‘
and upon financial grounds.) My hon'ble friend Major Baring has dealt with
the financial portion of the question, and I can add nothing to what he has
said in that respect; but T desire to express the difficulty which I fecl in adopt-
ing the view, which has been put forward by some of my hon’ble fricnds in the %
cowrse of this discussion, that this tax upon salt, which is & tax upon a necessary
of life—which is a tax of many hundred per cent. upon the natural price of the
article—which is paid, as I belicve I am justified in saying, for or on behalf of ;
every person in this country—of all the many millions gathered under the |
sceptre of our Queen-Empress, is not a tax which is felt by those who pay it— !
is not a tax which it is desirable to reduce apart from the financial considerations
which lead to its reduction, in order to confer a benefit upon the great mass of
the population of this country.) My hon’ble friend R4j4 Biva Prasdd has
stated his opinion that this salt duty is fclt by the people, that it does press upon
them, and that they will obtain considerable rclief by the reduction now pro-
posed. I confess that I find it very difficult to suppose that that is not the case, i
and that a tax of this kind, paid by men whose annual incozne is as low, or nearly]
as low, as the figure mentioned by my hon’ble friend Major Baring, does ::mt."l
press heavily upon those who arc least able to contribute to the necessities of}
the Government.

«J know that it has been sometimes argued, in favour of the reduction of
this tax, that no man can consun'c more than a certain amount of szlt, and that,
thercfore, the tax presses most naequally upon the poor as well as the rich.
That is an argument which in India may, I admit, be pressed too far,
because, as we all know from the habits and the charity of the people of this
éountry, the wealthier classes have always a very large number of persons
depending upon them, and the salt tax they pay is not a tax upon what they
consume themselves only, but also upen the salt consumed by the large
number of human bengs dependent upon them fo their existence. Neverthe-
less, when every allowance is made for that consideration, I am at a loss to
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understand how it can be argued that this tax is a peculiarly equable tax ;
because, however great the number of dependents a rich man may have, it is
quite impossible that the amount of salt duty he pays can bear to his revenue
anything like the same proportion which the amount of duty paid by one of
‘those poor raiyats, described by my hon’ble fricnd, bears to his small and
miserable income. ' '

“My hon’blo friend Mr. Inglis remarked that we should not repeal the
salt duty but equalise it. ©Take off,” he said, ¢ the differential duty in Bengal.’
That would have been in many respects a good thing to do, if we had done

-nothing clse. If, however, we had taken off the differentinl duty on sea-borne
salt in Bengal, and left the salt duty as it was in other parts of India, there
would have been plenty of people to tell us that we had taken off the duty for the
benefit of the Oheshire munulaclurers, That is exaclly the style of argument
which would have been used, and it would undoubtedly have been true as
regarls the effect, of the repeal of the duty on sea-borne salt, though not as

' regards the intention of the Government. '

“Then there is another point which presscs with me very much in respect to
this salt tax, and that is the effect it has on agriculture. We all know that the
uconsumption of salt is very necessary for cattle, and in the papers to which my
hon’ble friend Major Baring referrel—and very remarkable papers they are—
in connection with this subject, namely, the reports from Ré4jputéna with re-
spect to the result of tha recent salt arrangements in that part of the world,
particular attention is drawn to the fact that, in many cases, while the consump_
tion of salt by the people themselves is not diminished, the amount of salt given
to the cattle has diminished greatly. It is, nodoubt, contrary to public policy to
maintain at a high rate a tax which has a practical tendency to discourage and
interferé with the progress and advancement of agriculture.))Then, again, it
must be borne in mind that, as my hon’ble friend Major Baring said, this tax,
when lowered in other parts of India a few years ago, was raised in Bombay
and Madras, and the quotation he has made from a very able newspaper on the
Bombay side shows that the people of that part of the world have not forgotten
that fact, and that they are of opinion that the tax raised against them has
pressed upon them heavily, and that they will undoubtedly rejoice in a reduc-
tion which will bring down the tax nearly to what it was before it was raiseda
few years ago.

“Now, it seems to me that, with respect to thissalt tax, we are in this posi-
tion. If the salt tax docs not press upon the people—if it is a tax which they
do not feel at all and do not object to pay, then it does form, without doubt,
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the best possible financial resource you can have, and the lower yon can bring
it down the greater is the seeurity to the people of India against other forms of
taxation. If, on the other hand, the salt tax docs press upon the poorer classes
of the country, then surcly it is only right and just that the Government should
give those—the poorest classes—a share of the prosperity which the country is
enjoying at the present time, even although it may at some futare period of
financial difficulty and disaster be necessary to re-imposo the duty temporarily
in order that we may rccoup oursclves for the loss which such a condition
of alfaivs would imposc upon us. But, then, my lon’ble friend says that
all experience shows that this reduction does not reach tho people. I
can really add nothing to what my hon'ble friend Major Bearing said
upon that subject. I cannot say what may be the experience of this country.
I can only say that the expericnco of all other countries is precisely the
other way, and I am altogether unconvinced that lnrge reductions of taxation
will not ultimately reach the consumer, and will not be found here, as every-
where, to benefit the consumerat lavge.  With respect to that, I may say that it
is the intention of the Government to use every effort in their power to make
known as widely as possible this reduction of the salt duty. We propose to
address Local Governments on the subject, with a view to their taking mea-
sures to make the reduction everywhere known to the actual masses of the
people themselves ; and I would also ask the aid of the Vernacular Press in regard
to that matter, and beg them to make the reduction as widely known as possi-
ble among their readers in every part of the land.

“I pass now from the salt duty to the question of the license tax. My
hon’ble friend Major Baring has stated very distinctly and unmistakeably
in his Financial Statement the policy of the Government upon that subject,
and the position which we take up. . He has told to this Council ant! to the
public that we reserve to ourselves entive freedom to deal with the license tax
hercafter as we may think right. It is perfectly open to us, as he explained,
to repeal it, re-cast it or leave it for a time in its present position, although
undoubtedly wo acknowledge and admit that in its present form it is open to
just and important objections. But, when the choice is put to me as a choice
hetween getting rid of the license tax and cf the salt duty, I personally must
honestly say that I can have no hesitation as to the choice which I would make,
I prefer the salt duty, because, in the first place, as T have said, it presses
upon—at all cvents, it cannot be disputed that it is paid by—all the poorest
people in this country; whereas, as shown in the Budget Statement, the
license tax is paid by only between 200,000 and 800,000 persons.  Therefore,

in respect to numbers, I cannot for a moment doubt that the course the
n
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Government is taking in this respect will afford relief from taxation toa
far larger number of peoplo in the country than wounld have resulted from the
repeal of the license tax. And it must be recollected that thereis in this
Council very littlo representation, if any, of those poorest classes—indeed, no
. representation at all, except such as may be found in those who take an interest
in their situation and are prompted to speak ontheir behalf. Those classes,
as my hon’ble friend R4j4 Siva Prasid remarked, arc in this country
practically dumb; their voices do not go to swell the chorus of public
bpinion; they are little heard even in the echoes of the Press; and, therefore, it
is the bounden duty of the Government to gnard their interests and to provide
for their benefit. But there is another reason why I prefer on this occasion
to deal with the salt duty .rather than with the license tax, and that is
because I certainly hope and believe that it will be found that, when this
salt duty is rcduced as largely as we propose to reduce it, the loss of ievenue
will be in the course of time recouped, and that that recoupment will enable us
hereafter to proceed to further reductions of taxation ; whereas, if we had dealt
with the license tax and simply abolished it, there would have becn no opening
for recoupment—no prospect of a revenue growing up again from that source.

. “Then it may be said —* You are going to take off something like £1,400,000
of salt duty. Why do not you take off a less amount of salt duty and repeal
the liccnse tax—or’ (as my hon’ble friend Mr. Inglis suggested) ¢take off
the export duty on rice ?’ I will tell you why. Because we are convinced that,
with respect to this question of the salt duty, a bold policy is the only sound
policy for the Government to adopt. If you make a small reduction of the salt
duty, it is very possible it will not reach the people. It is ‘extremely possible
that they will derive little or no benefit from it, and then the revenue will not
be recouped.. You can only hope to obtain all the benefits we desire from this
reduction of the salt duty by makinga large and bold reduction in it, which will
afford a fair prospect—and, I venture to hope, a great deal more than a fair
prospect—that the great mass of the people will benefit by it ; that, benefiting
Dby it, they will increase their consumption of salt, and that, from that increased
consumption, our revenue will gradually recover from the loss first accrning
to it from the partial remission of this duty. That would not have been
the case if we had made a small reduction. We should never have obtained
tho object we had in view, and it would have practically resulted in a
dead loss of revenue without the advantages which, under present circum-
stances, we may hope to obtain from if.

“Then, again, with respect to the license tax, my hon’ble Ifrienél Major
Baring, in his Budget Statement, has set out a variety of considerations which
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introduce clements of uncertainty into our financial position in vegard
to the futmre. I hope and helieve that they are all those clements of uncer-
tainty which will turn out for our henelit, and which will Dbe ultimately
solved in a manner calculated o confler financinl advantages upon the country.
But it'is very necessary that, under such civeumstances, we should pruceed cau-
tiously, and that we should wait, while those grounds for uncertainty exist,
until we ean see our way more clearly in regard to them, hefore making any
larger remissions of {axation than those very considerable oncs which this
Budget proposes. I think nothing could be more unwise than that we should
propose to repeal a tax which is undoubtedly, and I may at once admit it, an
unpopular tax, unless we had been perfecetly certain we should not be obliged
to have recourse to it again within the space of a few years. The .history of
direct taxation in this country, as explained by my hon'ble fricnd Major
Baring, gives most striking proofs, as it scems to me, of the unwisdom of deal-
ing rashly with this question—of making constant changes and proceeding
without those elements of certainty which, as I say, are at the present moment
in some respects wanting to us.

“ With respect to opium, I have rcally nothing to add to the very able state-
ment made upon that subject in the Budget specch of my hon'ble friend Major
Baring. That statement has, I think I may say, been reccived with general sa-
tisfaction by all who have heard it. My view onthe subject of opium is a very
simple one. I donotdeny that there are objections of various kinds to the opium
revenue. I do not deny that it is not a satisfactory branch of our revenue in
many ways; but I say distinetly that I will be no party to abandoning that
revenue unless I can clearly scc my way to replace it by some other form of
taxation which would be neither oppressive to the pcople nor strongly repug-
nant to public opinion. Well, I can sce nothing of the kind. I have con-
sidered the question very carcfully. I have considered it with the utmost
respect for the opinion of those cxcellent men who {ake a different view of this
subject from that which I take, and who are moving at home in the matter ;
and I have been totally unable to discover the taxation by which our opium
revenue could be replaced, and by which, without oppression, without incur-
ring a great, and, I may say, a just, unpopularity, we should have the slightest
chance of recouping oursclves if we were to abandon that revenue in whole or
in part. As I said before, it is, in my judgment, the first duty of the Govern-
ment of Indin to consider the interests of the people of India; and it is from
that pointof view that I look at this question ; and, looking at it from that point
of view, I can have no doubt that the course which the Government of India
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have determined to take, namecly, that of maintaining our position with respect
to the opium revenue, is a just and right one.

* But, then, I have heard it said, ‘If yon cannot niake up for the loss of this
revenue by fresh taxes, you can make up for it by reduction of expenditure.’
Well, there is no one more anxious for reduction of unnecessary expenditure
than I am. There is no person who 'desires to sec every item of expenditure
which is not needed in the interests of the country got rid of than I am. That
is the view of the Government, and we are most anxious to reduce expenditure
wherever it is possible. Some reductions of military expenditure we have already
made, as has been explained to you, and we hope that yet further steps in that
direction may hercafter be taken. As you know, the whole of this subject
was very carefully considered a year or two ago by an Army Commission,
composed of very able men, who examined this question with the greatest care
and made an admirable report. That Commission was presided over by my
hon'ble friend Sir Ashley Eden ; and, as I have mentioned his name, I cannot
help availing myself of this occasion to say how strongly I recognise that, by
his services on that Commission, he has added to the many great claims he has
established by his long and distinguished carecer in India to the gratitude alike
of the Government and of the people of the country; and I cannot but
express the regret which I feel, and which I know will be heartily shared by
all here, that it will not now be many months before we shall lose him from
amongst us. But this I have to say in respect to this matter of expenditure,
that it seems to me that every rupee of that expenditure which may be saved
from unnecessary or unproductive objects is urgently needed for purposes of
the highest importance to the people,—public works, education, sanitary
questions,—questions that I can scarcely number, but all of which make most
urgent demands upon the Government for money, and I can hold out no hope
that, by any reduction of aggregate expenditure, we can save, not seven or eight
millions, but one or two millions, out of the necessary expendi]ture of this
country for great objects of public importance.

¢ The opium estimate for the coming year has been framed, as you are aware,
upon a somewhat different principle from that upon which the estimate of last
year was framed, and I am bound to say that, for myself, I prefer the course taken
upon this occasion. I believe that estimate to be a very cautious ome. It
would be extremely unwise, I entirely admit, that our opium estimate should
be anything but very cantious. All estimates of revenue should be low; all
estimates of expenditure should be high; and I go further in regard to opium,
and say that our estimate of the opium revenue should always be, on account
of the peculiar circumstances connccted with that branch of the revenue, a
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specially cautious and low onc; hut I helieve that we have fulfilled that con-
dition in the present year, and, as far-as T myself can judge, I am of opinion
that the amount placed by my hon'ble friend in the Budget is one which,
saving unforescen accidents of the scason or circumstances of {rade, is likely
to be roalised.

“Ido not know that there are any other points connceted with this
Budget upon which I need express my opinion now. I have touched upon the
principal matters with which it deals, and I have laid before my hon’ble col-
leagues in this Council some, at least, of the reasons which induce me heartily
to concur in the proposals of my hon’ble friend. But I cannot conclude the
remarks I have made on this occasion without tendering my wann thanks to
Major Baring for the great carc and labour which he bas besiowed upon this
Budget. No one who has not had the advantage I have had of watching him
at work upon this subject for thelast twelve months can know how hard he has
worked ; what. wide and varied consideration of the whole ficld of past and
present taxation—what close and carcful examination of our whole fiscal
system and of the resources of the country—he has gone through in order to
produce in this final form the proposals now Dbefore us. Whatever any
man may think of those proposals, they are, I venture to say, so far
as my hon'ble friend is concerned, the outcome of decp thought, of minute

‘carc and of honest conviction ; and I must say that to me they scem well
worthy of the high reputation as a financier which he had already procured
for himsclf before he came to India.

“I must also express my best thanks to Mr. ITope. It is needless for me
to speak of his ability, or of his really wonderful industry. They are known
to all, but they have, I venture to say, uever been more conspicuously displayed
than in connection with the preparation of the present Budget.

¢ Allusion has been made once or twice in the course of this discussion to
certain inquiries made last year by Mr. Barbour, and I should be very ungrate-
ful if I failed to notice the great assistance the Government has received from
him ; the manner in which he has conducted those inquiries has been marked
by much ability and skill.

It only remains now for me, in conclusion, to say that it is my earnest
hope that this present Budget, while it will unletter trade and lighten the
hurden of taxation that presses upon the poorest in the land, will be found,
when it has passed through the test of experience, to have dealt with our

financial arrangements in a manner consistent wlike with sound economical
o
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principles and calculated to confer large and increasing benefits upon all classes
of the people.” “ .

The Motion was put and agreed to.

Major the Hon’ble E. Barmng applied to His Exccllency the President
to suspend the Rules for the Conduct of Busincss.

The PrESIDENT declared the Rules suspended.

Major the Hon’ble E. BARING then moved that the Bill be passed.

The Motion was put and agrecd to.

SALT BILL.

Major the Hon’ble E. BARING also moved that the Bill for regulating the
duty on Salt and for other purposes be taken into consideration. .

The Motion was put and agreed to.

Major the Hon'ble E. BArING also applied to His Excellency the President
to suspend the Rules for the Conduct of Business.

The PrestoENT declared the Rules suspended.

Major the Hon’ble E. BARING then moved that the Biil be passed.
The Motion was put and agreed to.

KANUNGOS AND PATWARIS (N.-W. P. AND OUDH) BILL.

Major the Hon'ble E. BARING also moved that the Bill to amend the law

relating to Kéningos and Patwaris in the North-Western Provinces and Oudh
be taken into consideration.

The Motion was put and agreed to.

The Hon'ble Mr. CrosTEWAITE moved that, in scction eleven, line one,
for the words “ section one ’’ the nords “sections one, ten *’ be substituted ; and
that, in the same section, line eight, for the word “nine” the word “ten” be
substituted ; and, in doing so, he asked lcave to say a few words on the princi-

_ ple of the Bill. The object of the amendment was to secure that the intention
of the Government in relicving cultivators of the soil as well as owners should
be carried out as far as possible. e belicved that no measure in this Budget
would be productive of greater good than the measure to which this Bill re-
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ferred, and, therefore, the remarks he was about 1o make would be directed
merely to the form in which it was proposed to afford this rclief. The reliof
was put in a form which would, perhaps, be considered to embrace other Prov-
inces as well.  The payment which the zaminddrs in the North-Westexrn Prov-
inces made on account of patwiris was not in the natuwre of a tax, but for
services done to them by the village-accountant, who kept the accounts of the
agricultural classes. It had always Leen the fundamental principle of the
revenuc-administration that the owners of lJand should render true and accurate
accounts of their dealings with the agricultural classes, and that they should
pay for the services of the village-accountant. 1Ie only wished to sccure an
expression of opinion from the hon’ble mover of the Bill, that, in putting the
relief to be given to the zamind:drs in the present form, it was not the intention
of the Government to abandon the principle to which he had referred, or to
undertake to hear for the future the cost of providing the services of patwiris
in all the Provinces. It might not embarrass the Government of the North-
Western Provinees to take upon itself this burden ; but, speaking for the Central
Provinces, he believed the Administration had been looking forward to putting
into force the measure passed into law last year, which gave the Local Gov-
ernment power to raise the sum now paid by zaminddrs in some districts
of those Provinces for their patwéris, and to levy a cess in those dis-
tricts in which it did not at present exist. Ie was afraid that the present
Bill, if allowed to pass without an cxpression of opinion that it was merely
a measure of rclief to the zaminddrs in the North-Western Provinces and
Oudh, on the ground that their taxation was heavier than it ought to
be, might be taken to be an expression of the intention of Government to bear
everywhere the cost of patwiris, and might tend to embarrass the Governments
of other Provinces. That was the only ground on account of which he took
objection to the present Bill. IIc gathered that the feason why relief had been
given in this way, rather than by reducing the amount of the other rates paid by
the zaminddrs, was the cxpectation that it would reach the cultivators and
the actual occupiers of the soil more in this form than in any other way. That
was an expectation which might be partially true, but he was afraid that over
a very great part of the North-Western Provinces the hope was futile. These
rates had been for a long time amalgamated with the rent, and the rent was
now collected by the zaminddrs from thenr tenants in a way which made it
impossible to scparate the amount of cess payable by tenauts on account of
patwiiris from the proper rent. In Oudh and the permanently-settled parts of
the North-Western Provinces that was not the case. But it was so over the
greater part of the North-Western Provinces; and, therefore, he was afraid that
the expectation that the relicf would reach the cultivators and actual occupants
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" of the soil was not founded on fact. At the same {ime, in order to sccure, as
far ag possible, that the intentions of the Government might be put into effect,
he moved the amendment which he had just read.

Major the Hon’ble . BAriNG said that, as regarded his hon’ble friend’s
objections to the principle of the Bill, he could answer him in a very few words.
This proposal originated, not in u special desire to relieve the zamindars who
paid the. patwiris, but mercly becanse the Government of India thought the
North-Western Provinees should have some remission of taxation, and it was a
question for the local Government to decide what form that remission should
take. That was clearly a point as to which the Government of India must
be led by the opinion of the local authorities. He must confess that his own
first impression was that the best thing to do was to take off what was generally
known as the famine-cess ; but Sir George Couper, who was intimately acquaint-
ed with the circumstances of the North-Western Provinces and Oudh, thought
that the best form of relicf would be to take off the patwiri-cess; and, asregarded
the amount of relief, it was certainly much larger than the amount levied under
the famine-cess. He had not the figures before him, but he thought he was
correct when he said that the famine-cess in the North-Western Provinces and
Oudh yielded £170,000, and the relief now proposed to be given in one form
or another amounted to £316,000. e had, however, no hesitation in saying
that, because the patwirf-cess would not hereafter be levied in the North-Western
Provinces and Oudh, that was no reason why it should not be levied in some
form or other in other Provinces. He quite agreed with his hon’ble friend that
it would be very difficult, by any measure of relief, to reach tenants, especially
tenants-at-will, but Sir George Couper thought this was the best form the
relief should take.

As regarded the amendment itself, it quite agreed with the scope of the

intention and object of the original measure, and the Government would
therefore accept it.

The Motion was put and agreed to.

Major the Hon’ble E. Barine applied to His Excellency the President
to suspend the Rules for the Conduct of Business.

The PRESIDENT declared the Rules suspended.

Major the Hon’ble E. BarING then moved that the Bill as amended be
passed.

The Motion was put and agreed to.

The Council adjourned to Thursday, the 16th March, 1882,
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